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COUNCIL OF STATE.

Friday, 17lh April, 1936.

The Council met in the Council Chamber of the Council House at Eleven
of the dock, the Honourable the President in the Chair.

MEMBERS SWORN :
■%

The Honourable Major-General Cathbert Allan Sprawson, C.I.E.,
K.H.P. (Director General, Indian Medical Service).

The Honourable Mr. Shavax Ardeshir Lai (Government of India : 
Nominated Offlcial).

QUESTIONS AND ANSWERS.

D isbandm knt o f  th e  B e n g a l W ing o f  t h e  11/19th H yd eb a b a d  R eoim knt.

174. T hk H onourable Mr . JAGADISH CHANDRA BANERJEE :
(a) Id the Bengal Regiment of the Indian Territorial Force lieing disbanded ? 
if  so, will Government be pleased to state why it iff being disbanded ?

(b) Are Government aware that a sufficient number of members of
the ^ucated middle clauses do not join the Indian Territorial Force ?

(c) Ace Government aware that the reason for this is the fact that it has
not been given the same status and position as the Indian Auxiliary Force
in matters of rank, pay and allowances, etc. ?

{d) Do Government contemplate steps to place the two forces upon the
same basis in these matters ?

H is E xoellbncy the COMMANDER-IN-CHIEF : (a) Government have
at present under consideration a proposal to disband the ^ngal Wing of the
ll/19th Hyderabad Regiment, consisting of two companies and to form at
Calcutta, m its place, an urban unit of the Indian Territorial F otcc also con
sisting of two companies. Th% proposal is in the interest of Bengal, and in
habitants of the province wiU J05P none of the opportunities for military train
ing they at present enjoy.

(b) and (c) No, I would invite the Honourable Member’s attention to
the Report of the AuxiUary and Territorial Forces Committee, 1925, with 
special reference to paragraph 21, upon which the present conditions in the
Indian Territorial Force are based.

{d) No, Sir.
( 637 ) *



R aisihg  of a  B bnoalbis R e g m b o t .

176. T h e  H onoubabus  Mr. JAGADISH CHANDRA BANERIEE :
(a) Was a Resolution on the subject of raising a Bengalee Regiment in the 
Regular Army adopted by the I êgislative Council, B^gal, in 1934 ?

(6) Will Government be pleased to state the reasons why the Govern
ment of India is disbanding the Bengal Regiment of the Indian Territorial 
Force!

H is  E xc sllen cy  th e  COMMANDER-zn-CHIEF : (a) I  refer the Hon
ourable Member to the answer given on the 9th August  ̂ 1934, to his question 
No. 33.

(6) I refer the Honourable Member to the answer I have just given to 
his question No. 174.

U n iv eb sity  T ra d o k o  Co rps .

176. T he  H onourable  R a i BAHAntTB L ala  JAGDISH PRASAD :
(a) At the first Conference of Indian Universities in 1928 was a resolution 
paiased requesting the Government of India to make provision for the 
expansion of the existing faciUties for University Training Corps 1

(b) li  so, will Government be pleased to state how far the authorities con
cern^ have given effect to the above-mentioned request during the last eight 
years ?

(c) Was the following resolution passed at the last session of the 
Inter-University Board held recently :

“ That the Board regrets that in some universitieB facilities for 
mihtary training had been sought to be reduced and that the 
Government of India be request to afford additional facilities 
for military training at Indian Universities’* t

{d) Are Government spending] Rs. 6 lakhs a year on the University 
Training Corps ?

(c) Was it the opinion of the Territorial Force Committee, presided over 
by General Sir John Shea, that the University Training Corps should be 
rewded as the foundation of the national army and as the primary means of 
Hiffwring military knowledge and training, and that no artificial limits should 
be set to its expansion

(/) Have the authorities set limits to the expansion of the Corps and 
axe th^  reducing even exist^  iacilities ? If so, what limits have b^n set 
and how £ar the existing facilities have been reduced ]

{g) What are the reasons for the attitude of the authorities referred to in 
(/) above ?

{h) Do Government propose to afford additional facilities for military 
training at Indian Universities 1 If so, what 1 If not, why not if

H th E x c s l l b n o y  t h b  COMMANDER-in-CHIEF : (o) Yea.
(b) New units of the University Training Corps have liecn formed at 

Karaobi, Nagpur and Dacca, and we tmit at Delhi has been expanded.

688 ootJNOlL ot sTATfi. [1?TH April 1986.



(c) Government have not yet received any intimation of the resolution
(rf) Government are spending about Rs. 6 lakhs a year on the Universitv 

Training Corps.
(e) Yes. Subject to financial considerations and provided that the 

University or Ck>Uege authorities can guarantee a fixed minimum number of 
members and can provide suitable officers.

if) and (A). No. Government have no intention of reducing the Uni
versity Training CJorps, and are prepared to expand it when they are satisfied 
that full advantage is being taken of the existing facilities.

(g) Does not arise.
I

N um ber  of Indian  Civ il  Sebviob Officbbs em ployed  in the Govbenmbnt 
OF In d ia  Sboebtabiat.

177. The HoNorRArtLE Mr. MAHMOOD SUHRAWARDY : (a) Will 
Government please state, province by province, the number of Indian Civil 
Service officers drawn from each province and at present employed in the 
Imperial Secretariat of the Government of India ? "

(6) How many Punjab, United Provinces and Bengal Indian Civil Service 
officers are at present employed in the Imperial Secretariat and how many 
of them are Indians and how many Europeans ?

(c) What are the criteria on which these Indian Civil Service officers 
are recniitod to the Imperial Secretariat from the various provinces ?

(d) What is the normal period of employment for which these officers 
are drawn from the provinces ? Are some officers granted long extensions, 
while others are given short periods ?

(t») WTio are the Indian Civil Service officers, province by province, of 
the Imperial Secretariat who have been grant^ extensions after their 
normal period of service and what are the reasons for such extensions ?

The H onourable Mr. M. G. HALLETT : (a) and (b), I lay a state
ment on the table.

(c) I would invite the attention of the Honourable Member to my speech 
on the 10th February, 1934 in connection with Resolutions by the Honourable 
Rai !fehadur Lala Jagdish Prasad and the Honourable Mr. Ja^adish Chandra 
Banerjee regarding the Indianisation of the Indian Civil Service.

(d) The normal period for which officers are employed as Joint Secre
taries, Deputy Secretaries and Under Secretaries in the various Departments of 
the Government of India is three years. Except in the Logislative and Foreign 
and Political Departments where there is no specified tenure, the tenure of 
the post of Secretary in all Departments was three years until May, 1935 
when it was extended to four years in respect of future incumbents. Some of 
the present incumbents of the post of Secretary have, hô r̂ ver, been grants 
0xtensions for administrative reasons.

(e) I lay a staten ênt on the table.

QUESTIONS AND ANSWEBS. Q t t

a 2



e«o OOUIfOlL OF 8TATB. [17th A p r il 1986,

Staler
employed in the Imperial Secrttariat of the Qovemment of India and the number 4;f 
Burcpeane and Indians in the Indian Civil Service in the Imperial Secretariat belonging 
to the Pw^ab, United Provincee and Bengal

Name of province. Total No. Europeans. '

r

 ̂ Indians.

Biadras . . . . . . 6 11 ..
Bombay . . . . . . 3 ,, ..
B e n g a l ................................................. 9 8 1
United Provinoes' . . . \ 6 4 2
Bihar and Orissa . . . . 3 ,,
Osntnl Provincea . . . . t ,,
Punjab . . . . . . 7 6 1
Burma 1 ..
A s s a m ................................................. 1 •• ••

Total . . 38 18 4

n

Statement skewing the number of Indian Civil Service eĵ era, province by provincê  of the 
Imperial Secretarial whoee normal periods of eervioehave been extended and the reaeane 
far such extensions.

Name o f offloer. Post held.

I. The Honourable Mr. 
A* O. CkfWf C.S.I*r 
C.IJB., I.C.8.

2. Sir Oifja Shankar 
Bajpai, K 3 .E ., 
C .I .£ , I.C.S. 

t .  M r.A .H .LIoyd,aS .I., 
CJ.E.. I.C.8.

4. Mr. O. R. F. Tottenham, 
C.8.I..CJ.E..I.C.8.

6. The Honourable Mr. 
M. O .H a!lett.aSJ.. 

I.C.8,

Joint Secretary, 
Department o f lit- 
dnstriea and Labour.

Secretary, l>epart- 
ment o f Education, 
Health and Landi.

Member, Central 
Board o f Revenue.

Secretary, Defence 
Department.

Secretary, Home 
Department.

IHtJvince from 
which officer was 

recruited.
Reaeona for the 

extension.

United
vinoea.

Pro.

Unted
vinces.

Pro-

Burma . 

Madras .

Bihar and Oriasa

Was given an ex
tension as Joint 
Secretaiy for 
legislation arising 
out of the recom
mendations of the 
Royal Commission 
on Labour. He 
is not now holding 
that post.

In the public in
terest.

In the public in
terest.

In the public in
terest.

In the public in
terest.

ThB Hohoxjkablb Mb. MAHMOOD SUHRAWARDY ; Do Govern* 
meat propose to publish the recommendations of the Wheeler Ck>mmittee ?

T he  H o n o u k a b i,b  M b . M. G. HALLETT : The matter has not yet
bean finally decided. Goyemment hav9 bM no tjiqe to consider the Report 
yrt.



BBFBBSlBNTATIOir OF M IN O R ITY  COMMUNITIES IN  THE O m C B  OF THB
D iebotor of A rm y  A u d it .

178. T f b  H onotoablb  Mr. MAIIMOOD STJHRAWARDY : (a) Are 
gazetted and clerical posts in the Head Office of the Director oi Army 
Audit and in the Command Offices mostly filled by Hindus and have the 
rights of the minority communities not been safeguarded ?

(6) If HO, do Government propose to direct the Director of Army Audit 
to maintain the communal proportion in these offices strictly in accordance with 
orders issued by them ?

(For reply, see under question No. 179.)

R bpebshntation of Min o rity  Communities j n  the Ofh o b  of the 
D irector  of Arm y  A u d it .

179. T he H onourable Mr . MAHMOOD STJHRAWARDY: (a) Is 
a special pay attached to every clerical post in the Office of the Director 
of Army Audit to the benefit of Hindas ?

(6) Do Government propose to direct the Director of Army Audit to 
employ the requisite number of Muslims in his office either by direct recruit
ment or by transferring clerks from the Command Offices ?

T he H onourable Mr . A. J . RAISMAN : With your permission, Sir, I 
propose to reply to questions Nos. 178 and 179 together.

Information is being obtained and will be laid on the table of the House in 
due course.
N um ber of Candidates w ho  appeared  for the P ublic Service Commis

SION E xamination  for  the T hird  D tvtsion durino  1931 to 1935.

180. T he H onourable Mr. MAHMOOD STJHRAWARDY: (a) What 
is the number of candidates who actually sat for the Ministerial Service (Typists 
and Routine grade clerks) examinations held by the PubUc Service Commission 
daring each of the years 1931 to 1935 ?

(6) Was the number of candidates for the examination in 1936 
eonsiderably kse than those in the previous four years ?

(For reply, see under question No. 181.)

Hakdw ritin g  P aper  in  the P ublic Service Commission’s E xamination
FOR the T h ird  D ivision .

181. T he H onourable Mr. MAHMOOD STJHRAWARDY: (a) What 
is the number of candidates ŷho have been declared qualified as a result of the 
1935 examination for Typists and Routine grade clerks of the Government 
of India offices and is this number less than the expected number of vacancies 
during the next year ?

(6) Are the number and percentage of candidates that have secured 
qualifying marks in the handwriting paper of the examination are 
less those for the same paper in the examinations held in 1933 and 
19841

q u e s t i o n s  a n d  a n s w b s s .  64J



(c) What ar© the reasons for the large number of failures in the hand
writing paper of 1935 ?

(cf) Do Government propose to declare the candidates who have failed by 
a few marks in the handwriting paper but have passed otherwise, as qualified 
for holding the posti of tjrpists unconditionally and of clerks subject to the 
condition of passing the handwriting test at the next examination ?

The Honoubablb Mb. M. Q, HALLETT ;
Question No, 180-- 

(a)
No. of

Tear. oandidates.
1931 ......................................................................................... 655
1932 .........................................................................................It531
1933 ........................................................................................  420
1034 ......................................................................................... 39S
1935 ......................................................................................... 252

(6) Yes.
Question No, 181—

(а) The number of candidates available for employment is 91. The 
numb^ of vacancies that will occur is not known, but 60 or 70 in a year may be 
regarded as a normal figure.

(б) Yes.
(c) Qoverf)ment are not aware of the reasons.
(i) Government can not interfere with the conduct of examinations by 

the ^b lic Service Cbmmission.
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STATEMENT LAID ON THE TABLE.

List of Indian  Arm y Cadets removed from the Indian  Military 
Acadebiy, D ehra D u n .

His Excellency the COMMANDER-in-CHIEP : Sir, I lay on the 
table the information promised in reply to questions Nos. 111—113 asked by 
the Honourable Raja Raghunandan I^asad Singh on the 18th March, 1936.

List of Indim Army OadeU removed from the Indian Military Academy.

Name. Unit. Removed. Remarks.

1st term Mohd. Zamurrad | Central India

2nd
term.

Khan.
Shingar Singh

Makhan Bingh 

Gurbakflh Singh

Horse.
P.A.V.O. Cavalry

Signal Training 
Centre.

P.A.V.O. Cavalry

June, 1933 

Dec., 1933

Beo., 1934 

June, 1935

Serving.

Transferred to, and 
serving with, Mili
tary Grass Farms.

Discharged at own 
request.

Trai^ferred to, and 
serving with, I. A.
O. C.
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lA«t o j Indian Army Cadets removed from the Indian Military Academy^ontd.

Name. Unit. Removed.
i1I

Remarks.

2nd term Jetha Sin|^ . 
—contd.

10/2nd Punjab 
Regiment, (late 
Pioneers).

; Dec., 1934 .(
1

Transferred to, and 
serving with, B.l.T. 
Company, Jullun
dur.

Failed in final exami
nation.

Serving. Promoted 
to Jemadar.

Bhanwarpal Singh 5/7th Rajput Re
giment.

June, 1935 .1

)
Iqbal HuBsain • 

3rd tema Abdul Aziz .

Parduznan Singh. 

QurbaoB Singh •

Shamboo Sahai 
Sharma.

4th term Parbhati Singh

Sayad Sarfaraz
H. Shah.

Trilok Singh ,

Mohd. Mukarram 
Khan.

5th term Jaswant Singh .

Man Singh . .

Nagindar Singh .

Bagambar Singh . 
dth term Chaudhari Kartcur 

Singh.
Balwfiuit Singh •

2/9th Jat Regiment 
ll/12th F. F. Re
giment, I. T. F. 

4/8th Punjab Re
giment.

O^tral India 
Horse.

3/14th Punjab Re
giment.

11/7th Rajput Re
giment.

Skinner’s Horse .

3/10th Baluoh Re
giment.

l/13th Frontier 
Force Rifles.

12 M. T. Company, 
R. I. A. S. C.

P.A.V.O. Cavahy

Central India 
Horse.

2/11th Sikli Regi
ment.

Ist Kumaon Rifles
2/15th Punjab Re
giment.

4/2nd Punjab Regi
ment.

June, 1934 
June, 1034

June, 1934

June, 1935

June, 193f)

Dec., 1933 

Dec., 1934 

Deo., 1934 

Dec., 1934

June, 1936

Jime, 1936

Jime, 1935

June, 1936

June, 1935 
Dec., 1935

Dec., 1935

Serving.
Serving. Lieutenant 

(I. T. F.). 
Discharged.

Serving.

Serving, Promoted 
Havildar, being 
recommended for 
Jemadar.

Serving.

Serving. Promoted 
to Di^adar.

Serving.

Serving. Seconded 
to K. G. R. I. M. 
School, Jullundur, 
as Educational In
structor.

Serving.

Discharged at own 
request.

Serving.

Serving,

Serving.
Serving.

Serving.

RESOLUTION RE TAKING OF 50 PER CENT. INDIAN CAPITAL FROM 
NATURAL BORN INDIANS IN FUTURE INDUSTRIAL CONCERNS 
FLOATED WITH EXTERNAL CAPITAL.

T h b J IH o n o u k a b lb  Mb. JAGADISH CHANDRA BANERJEE (East 
Bengal: Non-Muhammadan) : Sir, the Resolution which stands in my name 
rtins thus :

“ This Council recommoiids to the Governor General in Coimcil that immediate steps 
bo taken to bring forward legislation by which all companies which will hereafter be 
floatedwithexternalcapitalforthepurposeofopeningfa^riesin India for manufacturing 
any kind o f articles either from raw materials available in India or from semi-flniahed or
finished parts imported into India would be compelled to take at least 50 per cent, of the 
tota  ̂capital from natural bom Indians **.



[Mr. Jagadiah Chandra Bauerjee.]
Sir, the subject-matter of my Resolution is very simple. By this Reso

lution I wiBh to see the development of the industries of my country. The 
Resolution has not been brought before this House on any political ground. 
I wish to deal with only the economic aspect of it. Sir, I am not one of those 
who believe in expropriation of all external capital. There is no denying the 
fact that external capital, especially British capital flowed into the coimtry 
in the primary stage of the development of Indian industries. There is no 
denying the fact that British capitalists in the beginnii^ suffered tremendous 
losses in order to develop the industrial field in In&a. That is just the reason 
why I do not desire expropriation of those capital which are already invested 
in this country in the industrial field. My demand is not expropriation or 
replacement of all external capital. We ail agree with the statement made 
in the first paragraph of the External Capital Committee Report. It stated 
that any definite programme of complete replacement of external capital 
is impracticable. Therefore, Sir, there is no difference of opinion. My 
Resolution does not contemplate to raise racial antagonism or racial discri
mination. If Indian capittilists and European capitalists are compelled to 
work togetlier it will go a great way in cementing the bond of friendship between 
India and Great Britain which is very desirable at the present moment. I 
know there is a section of opinion which holds the extreme views and which 
demands the expropriation of all capital. But, Sir, as I said before I do not 
believe in that theory. I believe in justice and equity. The external capital 
which is at present working in the industrial field must be protected. It is for 
the protectkm of such capital that my Resolution has been so worded as to 
restrict the future entry of external oajHtal into the industrial field in this 
country. Sir, here I must say that by external capital I mean all capital 
which belong to men who are not natural bom Indians. I do not make any 
distinction between British capital, German capital, American capital, Swedish 
capital or Japanese capital. I hoM the view that all capital which will enter 
India in future from ̂ beyond the boundaries of India are external for the pur
poses of my Resolution. Sir, I am not a believer in Imperial preference or 
Asiatic preference. If I believe in any preference it is the preference of the 
capital which has come or will come in future into the industrial field from 
the natural bom Indians. I believe in the preference of Indians and Indians 
alono. Sir, in my Resolution I have used the word natural bom Indians in 
order to protect the indigenous capital. Our experience in the field of Indian- 
?sation of the services is very bitter. In the field of Indianisation of the services 
we find that men wlio for all practical purposes are de facto Europeans ate 
being treated as IiidianH. Even the Europeans are styling themselves now-a- 
days as Anglo-Indians in order to have equal treatment like Indians. The 
result of such Indianisation in the field of services is, as I proved by facts and 
figures during the last Railway Budget discussion, is the changing of the term 
Europeanisation into Anglo-Indianisation than real Indianisation. In order 
that such ambiguity may not enter in the wording of my Resolution I have 
used the words natural bom Indians. Sir, in the field of indur l̂  ̂ I do not 
desire the same ambiguity to creep in. My Resolution demands that here
after all companies, float^ either in India or outside witii external capital 
for the purposes of opening manufacturing concerns within the boundaries of 
India must be compelled by legislation \o allot at least 60 per cent, of the shares 
of such concerns to the natural born Indian investors. This demand is not 
a new demand. Such a demand was made by the Legislative Assembly when 
protection was given to the Tata Iron and Steel during the course
of the Debate On the St>eel Industry Protection Bill, the non^offic^ Membm 
expressed a strong feeling on the subject of fixing quota of Indian oapital in
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such firms which will enjoy the bounty on steel produced in India. In order 
to meet the wishes of non-official Members of the Legislature the Honourable 
Sir Charles Innes, the then Commerce Mem*ber, in the course of the debat® 
stated as follows :

** I am aware that there are sections in the House which would like to incorporate in 
the Bill specific provisions regarding the proportion of foreign capital. I am prepared to 
take up separately the examination of questions of that kind and in that examination I 
am prepared to associate with the Government a Committee of the Legislature appointed 
ad hoc for the purpose **.

T h b  H o n ou rable  thb  PRESIDENT : That is all a very old story. 
Do you realise that your recommendation is opposed to Part V, Chapter III 
of the new Government of India Act ?

The H o n o u e a b l b  Mr . JAGADISH CHANDRA BANERJEE : Sir, in 
pursuance of that promise a Committee was appointed-----

T he H o nou rable  the  PRESIDENT : Will you kindly answer my 
question ?

T he  H o nourable  Mr. JAGADISH CHANDRA BANERJEE------to go
into the question of external and foreign capital. The major portion of the 
Report d ^ s  with suggestions for bringing out Indian capital into the field of 
industry. In 1925 the External Capital Committee Report deplored the 
absence of the free flow of indigenous capital into the field of industries. In 
paragraph 8 of that Report they stated that though India possesses a large 
store oi potential capital but unfortunately much of it is unproductively 
locked up in bullion and jewellery. The statement might have been correct 
in the past. It does not apply to India at present. Times have since cJianged. 
A large amount of indigenous capital is flowing into all the industrial fields. 
By way of illustration I must say that practically the whole of the sugar in
dustry was financed by Indian capitalists. Indian capital has flowed in the 
iron and steel industry, salt industry, porcelain industry and various other 
industries. But the unfair competition of foreign capital and foreign firms 
in the field of Indian industries are ruining Indian capitalists and Indian 
enterprises in every field of industry and is making indigenous capital once 
more very shy. In order to substantiate my statement I may be excused if 
I quote a few examples as to how foreign companies with the help of foreign 
influence are trying to kill Indian industries. I first take the iron 
and steel industries. In the field of iron and steel industry we 
find that the Bengal Iron Company incorporated in England with sterling 
capital entered into competition with smaller concerns with Indian capital 
and Indian management. By way of illustration I may say that the Indian 
firm of Messrs. Sikder and Company, the pioneer firm in India for the manu
facture of rain water pipes and other light castings, were crippled and had to 
go into liquidation as soon as this firm of the Bengal Iron Company backed 
with huge foreign capital entered into unfair competition with them. This 
very firm, the Bengal Iron Company are also entering into unfair competition 
with smaller Indian cast-iron factories run with Indian capital and under 
Indian management like that of Messrs. Dhang and Company, Chatte '̂ee 
and Company, D. N. Singhee and Company and others. All the^ smaller 
Indian concerns are in a state of moribund condition as the Bengal ixon Com 
pany and Messrs. Tatas and Company, who are the manufacturers of pig mm, 
have formed into a combine. The raw materials like pig iron are sold by th«



[Mr. Jagadish Chandra Banerjee.]
above oombiae to the smaller Indian oonoerns at a very higher price than that 
at which they export pig iron to foreign countries like Japan and other places. 
Sir, this is nothing but unfair competition.

T h e  H onou eablb  th e  PRESIDENT : But I cannot understand how 
it will help your cause if you take 50 per cent, of Indian capital instead of 50 
per cent, of English capital ?

The H o n o u b a b ls  Mb. JA6ADISH CHANDRA BANEBJEE : My 
Resolation does not say anything about English capita).

T h e  H o n ou bable  th e  PRESIDENT : How will it help you ? How 
will 60 per cent. Indian capital help you to stop the ruination of the industr^ !̂

T he  H o n ou rable  Sib  DAVID DEVADOSS (Nominated : Indian Chris
tians) ; Supposing Indians do not take the shares offered ?

T h e  H o nou bable  th e  PRESIDENT : That is another m atter ; but 
how  does that help you  ?

T h e  H o n o u b a b le  M b. JAGADI8H C HANDRA BANERJEE : 1 am 
gradually coming to that in the course of my spe^h. They do not desire to 
see smaller industries grow up as subsidiary industries, though they are develop
ing themselves under the shade of Indian protection. Pig iron is a raw material 
required for the manufacture of all castings. The Bengal Iron Company 
do not desire to see any other firm cwnpeting with them in the field of light 
castings. Therefore in order to have a monopdy business, they refuse to supply 
pig iron to the smaller industries. Now a questicm may be asked as to why 
the Indian concern of Tatas have joined hands with this foreign firm ? It is 
due to self preservation. Even the firm of Tatas is mightily afraid, that unless 
they join hands with English firms in keeping up the jprice of pig iron in India, 
the latter may try to manufacture such articles as rails and corrugated sheets 
and may enter into competition with Tata products and may even kill the 
Tatas. In this very field of industry another English firm is coming to India 
backed by a capital of Rs. 15 crores or thereabouts. If such firms operate in 
India with foreign capital and foreign management then the protection given 
to Indian industries will be neutralised.

Sir, then I come to the field of the paint industry. There are only two or 
three Indian firms, viz.,-----

T he  H onou bable  th e  PRESIDENT: You are going off the rails al
together. These points are not covered by your Resolution. Your Resolu
tion wants Indian capital to be taken.

T he H onou bable  Mb . JAGADISH CHANDRA BANERJEE: It 
will come later on, Sir, as I develop my points.

There are only two or three Indian firms, viz., Murarkas, Napiers, etc. 
run with Indian capital, Indian management and with Indian experts but 
as against these there are four or five paint factories in India run with externa 
capital, foreign directorate and foreign management and with f o r e ig n  experts 
Paint is an article whose main consumers are the Railways, the Public Work *
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Department, and the Military Works Department. The paints of Indian 
manufacturers are to be chemically tested by the Government Test House, 
the factories are to be inspected by the officers of the Stores Department and 
paints are also to be tested to undergo a practical test of exposure as to their 
iMting properties by the paint foremen of different railway workshops of the 
different Railways before the Indian industrialists are even permitted to 
submit their tenders, whereas in the case of the European manufacturers all 
these conditions are not insisted upon or are mere formal matters. By way 
of example I mention here that the Eastern Bengal Railway purchased in 
1931-32 and 1933 black paints from the European fim of Jenson and Nicholson 
without even calling for a tender as will appear from the reply to starred ques
tion No. 1068 (<i) (t) of the 24th Novembw, 1933. Sir, this is not all. The 
paints purchas^ were never even tested by the Government Test House as 
has been admitted in this very House in reply to question No. 50 (c) of the 
6th March, 1934. In 1932*33 the East Indian Railway purchased 6,000 cwt. 
of black stiflF paint from the European firm of Jenson and Nicholson at a higher 
price than the price of the tested material of an Indian firm. In 1936-37 an 
Indian firm offered at a lower rate a signal red paint tested not only by the 
Government Test House but also tested by the North Western Railway. Still 
the other State Railways, like the Eastern Bengal Railway, Bengal Nagpur Rail
way, Great Indian Peninsula, and others, will insist on the purchase of a mate
rial from an European firm, named Messrs. Bergers and Company. Sir, if I 
had sufficient time at my disposal I would have quoted any number of instances 
in this particular field of industry to show how Indian industries are being 
ruined. This is how indigenous capital is being made more shy. I next come 
to another industry, viz., the bulb manufacturing industry. Sir, though 
there is no protective duty on imported bulbs, yet the revenue duty and the 
surcharge on this article have worked as a protective wall to this industry. 
Now, Sir, taking advantage of the position a few Indian firms manufactured 
bulbs by the name of Bengal lamps, Bharat lamps and Indian lamps. But 
immediately the two big European firms of Messrs. Osram and Philips started 
their firms in India with foreign capital and with foreign management with the 
result that they entered into competition with those bulbs manufactured by 
Indian enterprises. The result is obvious and our Indian industries have 
been practically brought to the verge of ruination. I now come to the shipp
ing industry. Foreign shipping companies with foreign capital and foreign 
management enters into competition with Indian shipping companies both 
in the coastal shipping and inland navigation with the result that many Indian 
companies with Indian capital and management had to close down. Even 
the Scindia Navigation Company and other Indian concerns are having a 
precarious existence in the field of shipping business. In coming to the field 
of the coal mining industry I find that firms with foreign capital have entered 
into competition with collieries run by Indians with Indian capital and are 
practically killing the small collieries and gradually these smaller collieries 
are passing into the hands of these foreign capitalists.

In coming to the field of the match industry we find that the Swedish 
Match C/ombine with huge foreign capital have started manufacturmg matches 
in India and are competing unfairly with indigenous Indian <̂ ncerns pro
ducing matches. In the field of the chemical industry some chemical com
panies like the Imperial Chemical Company with f o r e i ^  capital and manage
ment are going to start their operations in India and for entenng into unfair 
competition ^th the Indian Chemical Industries. U  ^e fidd of the ^tor 
oar industry the General Motors. Limited, backed with huge foreign capital is 
working in India and is draining out a huge sum by W  of proSt and manage
ment charges, and aw making it impossible for any Indian concerns to como
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[Mr. Jagadish Chandra Banerjee.}
into existence in the near future. In the field of the soap industry firms with 
foreign capital like that of Lever Brothers have opened factories in India and 
are entering into unfair competition with soap factories run with Indian capi
tal and Indian man^ement.

Sir, I have shown so far how the firms with forei^ capital are at present 
entering into unfsiir competition with Indian companies and are killing our 
indiMtries. It is not all. I shall not be surprised if in time to come we find 
the Manchester magnates and the Birmingham magnates come over to India 
to open factories here and drain out India’s resources by way of dividends and 
managem^t diarges. Now, Sir, India has adopted the policy of discuminat- 
ing protection for the growth and devefopment of her own industries. By 
Iî dian industries I do not mean industries started with foreign capital and 
management but having factories in India for the purpose of changing her 
raw materials into the finished product. By Indian industries I mean such 
industries run with Indian capital and Indian management with Indian ex
perts. Sir, this discriminative protection has brought in the exj>ected result 
which the members of the E xt^al Capital Committee and the members of 
the Indian Industrial Commission apprehended. Even the Mincarity Report 
of the Fiscal Commission anticipated this very thing and stated as follows :

“ There ig one aspect o f the question to which attention rnnft be drawn. I f  our 
•olleagues* reoommen^tion is aooopted it will be open to every foreigner to establish 
m^nfiusturinginduBtriesin Indiaby roeans ofoorapcuues incorporated in their own coun
tries and in their own currency. This danger did not exist unaer a policy o f freo trade, 
but it is bound to materialise when the benefit o f protective duties becomes available. 
WemayhaveundersuchcircumBtanoescompanies incorporated elsewhere,say in America 
in doUm, in fW ioe in francs, in Italy in liras, in Gk r̂many in marks, in Japan in yahs. 
and in China m dollars, etc. It will be also possible for them companies to obtain their 
whole co ita l in their own countries and thus carry away the entire profit o f manufacture 
industries established behind the tariff wall. The consumer will'have paid a higher price, 
due to protective duties, and the entire manufacturing profit will have gone out o f the 
country

Sir, at present as I have shown before this is exactly what is hapĵ ening 
and is bound to give stimulus to all foreign companies to have their field of 
opemtion transferred firom Manchester, Birmingham, Tokyo or Hamburg to 
Indian towns and provinces. I therefore demand in ray Resolution exactly 
what our most revered Indian leader, Pandit Madan Mohan Malaviya, wanted 
a decade ago. This is what he said in his minute of dissent appended to the 
Extwnal Capital Committee Report:

It is not only necesscuy that a recMonablo proportion o f the riirectors of every new 
oompany which may be formed hereckfter in India should be Indians, but also that at 
leart half o f the share capital should be reserved to Indian subscribers for a definite period 
o f tune. Ifafterthatporiodlndianshavenotsubscribed their share, the company should 
be free to acquire the remaining capital where it could **.

T h b  H o n o u b a b l*  the  p r e s id e n t  : Yes, but the Report does n o t 
support that.

The H onotoablb  Mb. JAGADISH CHANDRA BANERJEE: Even 
in 1916 Sir William Clark, the then Commerce Member, apprehended l^is 
reeolt. In speaking on the Resolution for the appointment of the Industrial 
Conuniaoon he stated as foUows:

“  The biiUding up of indnstrieB where the oapital, oonterol and management ahould 
be m the handa of Inoiansia the special object we all have in view
H« deprecated the taking of any steps which might:

 ̂ . merely mean that the manufacturer who now competeB with you from a
oiatMiae would transfer hi* activiti®* to India and compete with you within your own 
bonndaiiM
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His apprehensions have materialised at present. Even great Europeans 
like Sir Fr^erick Nicholson desired to see Indian capital protected and Indian 
industries developed with indigenous capital. Sir, during the course of the 
labours of the Industrial Commission Sir Frederickstated as follows:

“  I beg to record my strong opinion that in the matter of Indian induBtries we are 
bound to ooiwider Indian interests firstly, secondly and thirdly, I mean by ‘ firstly ’ that 
the local raw products should be utilised ; by ‘ secondly * that industries should bo iritro- 
duced ; and by * thirdly ’ that tho profits of such industry should remain in the 
•ountry

The subject-matter of the Resolution has attracted the attention of the 
pubUc as well. Only on the 5th April last Seth Kasturbhai Lalbhai one of 
the industria magnates in India and a very important member of the Federa
tion of the Indian Chambers of Commerce spoke on this subject very strongly. 
In the course of his speech at the annual meeting of the All-India Organisa
tion of Industrial Employers he stated as follows :

** 1 want particularly to invite the attention of the Government to the springing up 
o f a number o f foreign concerns backed by foreign capital behind the tariff structure of 
this country
Further on in the course of his speech he stated as follows:

The effect o f such a move on the part o f foreign industries is already being felt by 
some of the smaller industries. I have, therefore, to surest, for the consideration of the 
Gk)vemment of India that they should institute an investi^tion into the working of ̂ these 
non-national concerns and the extent of competition which they are offering within the 
c«.untry to indigenous manufacturers

I think, Sir, I have proved that the necessity has arisen now to stop 
foreign capital from deriving the unrestricted advantage of draining out India’s 
resources in the shape of the middleman’s profits for changing the raw mater- 
ialfl of India into the finished product witliin her own boundaries. Once it 
is agreed that a necessity has arisen to check the incoming of foreign capital 
legislation is necessary to carry out the desired end.

Sir, one word more and I have done. I do not for a moment say that 
Indian capital is not working in any foreign companies that are now working 
in India. There may be hundreds of such cases. But my Resolution does 
not aflTect such companies at all. My Resolution affects only such companies 
which will in future be floated with foreign capital. All such future com
panies must be compelled by legislation to allow Indian investors to invest 
50 per cent, of capital in such companies. I am not unmindful of the appre
hensions of the members of the External Capital Committee as to the many 
benami transactions that might be effected in the matter of the purchase of 
shares by foreign capitalists through Indian names. But, Sir, when legisla
tion will be undertaken we will have to safeguard against such contingencies 
by penal clauses. Penalities of forfeiture of shares purchased under benarm 
transactions if provided in the future legislation will have sufficient deterrent 
effect to prevent such benami transactions by Europeans, I therefore ho^ 
the House wUl accept this very modest Resolution for the advancement of the 
cause of industries in India.

Sir, I move.
The Honourable Me. T. A. S T E W A R T  (C^merce Secretary) : Sk

I was very happy to hear the assurance of the Honourable Mr 
Chandra Banerjee that this Resolution has arisen not '̂’0“  
but from a sincere desire to do the beit for Indian industry. That is an 
assurance. Sir, that T am ready to a cce p t  and it 
that I  have to oppose his Resolution. Mr. Banerjeo has 
flible longth to the Extenial Capital Committee—a Committee of both H u
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[Mr. T. A, Stewart.]
of the Indian L^ialature which was oonstituted some 11 years ago to oonsider 
the question of the inflow of capital into India. I do not propose, Sir, to quote 
in length the findings and recommendations of the External Capital Committee. 
In brief, they were that external capital had been of enormous value to Lidia in 
the past and was likely to be in the future, that it would be unwise policy to 
place any restriction on its inflow and that in any case, except in a specified 
instance  ̂ such restrictions were not practical. Mr. Banerjee would have us 
reject those findings of that authoritative Committee on the ground that times 
have changed since 1925 when the Committee reported. I listened with some 
interest to find out the respects in which there had been change. Two instances 
struck me very forcibly. One was that recently there has been an enormous 
development of Indian industry with the help of Indian capital. The Honour
able At. Banerjee instanced, for example, the sugar industry. Now, if that is 
a change that signifies anything, it indicates that the need for legislation today 
is less &an it was 11 years ago. Also, if I heard my Honourable firiend aright, 
another change waa that certain small industries interested in the production 
of iron and steel were suffering from the competition of the Tata Iron and 
Steel Industry. Now, that is a change that may have come about, but I 
cannot see that legislation of the nature which the Honourable Member pro
poses would in any way prevent this happening.

T he H onourable  Me . JAGADISH CHANDRA BANERJEE: Why 
not, may I know ?

T he H onourable  M r . T. A. STEWART : Tatas, I understand, is to a 
very great extmt Indian capital—is it not ?

T he H onou rable  Mr. JAGADISH CHANDRA BANERJEE : Yes.

T h e H o nourable Mr. T. A. STEWART: Well, Sir, I do not want to 
labour the more theoretical objections that might be based on the Report 
of the External Capital Committee. Let me suggest one or two practical 
objections to the Honourable Mr. Banerjee*s proposal. It of course would not 
cover the operations of a private company. That, I think, must be admitted. 
But leaving out of account tiiat objection------

T he  H onourable the PRESIDENT: As the Resolution is worded, it 
would also cover the case of a private company.

T he  H onourable Mr. T. A. STEWART: Theoretically it would, Sir̂  
but it would be impossible in the case of a private company------

T he Honourable  the PRESIDENT : Of course I agree with you.

T he H onourable Mr . T. A. STEWART------to determine what is the
allocation of shares as between the various members. But, leaving out of 
account the fact that it would be a direct encouragement to the private company 
to the detriment of joint stock enterprise, let us consider what would happen. 
You start your company with a 50 : 50 distribution of the capital. The next 
day that proportion may be disturbed. How do you propose t/O avoid it ? By 
a system of day-to-day inquisitorial examination of the books of the company ? 
Well, there is another way of getting over it. We can have two kinds of
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. shares; 60 per cent, of the shares may be transferred to anybody and 60 per 
cent, may only be interchangeable between Indians. Does the Honourable 
Mr. Banerjee recognise the implication of that 1 There would be a double 
set of quotations for the shares of the company on the Stock Exchange and the 
purely Indian share would be at a considerable discount as compared to the 
others. These are practical diflSculties.

But there is one other difficulty, Sir, and that lies in section 113 of the 
Government of India Act of 1936.

The H o n o u b a b lb  t h b  PRESIDENT : That is what I pointed out to the 
Honourable Member at the start.

 ̂ T h e  H o n o u b a b lb  M e . T. A. STEWART: This section, if I  may read 
It, SiT| runs:

“  Subject to the following proviBions o f this chapter, a compaDy in cor^rated, whether 
before or after the paaeing o f  this Act, by or under the lawe of the United Kingdom* and 
the membeiB o f the governing body of any «uch company and the holders o f its a^res 
Btock, debentures, debenture stock or bonds and its officers, agents, and servants, shall 
be deemed to comply with so much o f any Federal or Provincial law as imposes in regard 
to companies carrying on or proposing to carry on business in British India requirements 
or conditions relating to or connected with—

(а) the place of incorporation of a company or the situation o f its registered officet
or the currency in which its capitcJ or loan capital is expressed ; or

(б) the place of birth, race» descent, language, religion, domicile, residence or dura
tion o f residence of members of the goTeming body of a company, or of 
the holders o f its shares, stock, debentures, debenture stock or bonds, or of 
its officers, agents or servants..............

In view of the terms of that section, Sir, it would be entirely infructuous to 
attempt any such legislation as the Honourable Member has referred to.

T h b  Hokoubablb thb PRESIDENT : I think that any such legisla. 
tion, even if passed, would not over-ride a British Act of Parliament.

T h b  H o it o u iu b l b  M b . T. A. STEWART: That is my suggestion, Sir, 
that if we pass such legislation, it would become immediately inoperative as 
soon as the Oonstituti(»i Act came into operation. For these reasons. Sir, 
I feel that I must oppose this Resolution.

T h b  H o k o u b a b lb  M b . JAGADISH CHANDRA BANERJEE: Sir,
I am very sorry that this very modest Resolution of mine has not been accepted 
by the Government, nor are Government agreeable even to appoint a committee 
consisting of officials, experts and non-officiaJs, to make further investigation 
into this subject. So far as I am concerned, I have nothing more to add to 
what I have ah-eady sai  ̂in the course of my speech in moving my Resolution.
I know that if I press this Resolution to a division, it will be negatived by the 
Government oificials of the Treasury benches with the help of the non-official 
nominated Members. But, still, in order to keep on record the views of the 
non-official elected Members of this House-----

Thb Honotteabui thb PRESIDENT: Nobody else has expressed any 
opinion on your Resolution.

T h b  H o k o u b a b lb  M b . JAGADISH CHANDRA BANERJEE: Still, 
Sir, I should like to press the Resolution to a division.



Thb H o m o u b a b l k  thb PRESIDENT; Your own opmion you h a v e  ex*, 
preaeed. Do not refer to tho opinions of other elected Members. *

Resolution moved:
** This Council reoon>tnends to the Governor General in Council that immediate stepa 

be taken to bring forward legislation by wbioh all companies which will hereafter to 
floated with external capital for the purpose o f opening factories in India for manufactur- 
ng any kind o f articles either from raw materials available in India or from semi-finished 

or finished parts imported into India would be compelled to take at leafit 50 per cent, o f 
the total capital from natural bom Indians **.

The Question is :
That that Resolution be adopted

The Motion was n^atived.
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RESOLUTION RE SPECUL FAaLITIES TO THE SUGAR INDUSTRY

Tite HoNOtTBABLB Rai Bahadub Lala MATHURA PRASHAD 
MEHROTRA (United Provinees Central: Non-Muhammadan): Sir, I beg to 
move:

**That this Council recommends to the Governor General in Coimdl to direct the 
railway authorities to grant special facilities to cugar factcrif s by giving ccnceseion rates 
of Iroight and providing an adequate supply o f wagons for the transport of cane, molasses 
and sugar

As Honourable Members know, India largelytxlepended for its consumption 
of sugar on Java and other foreign countries before 1981. After April, 1932, 
India got protection, on account of which a large number of factories sprung 
up. Indians invested a capital of about Rs. 25 crores in the industry. The 
number of factories also rose enormously. In 1931-32, before protection was 
given to the industry, the number of Stories was 32; in 1932-33, that is, 
after protection was given, the number increased to 57 ; in 1933-34, it rose to 
112, in 1934-35 to IdS and in 1935-36, as far a« my information goes, there 
were about 152 fietctĉ ies. Sir, as the number of Stories rose, the import 
of sugar also decreased. Before protection was given, sugar worth as much as 
Rs. 6,06,36,542 was imported into India in 1931-32. In 1932-33 it came down 
to Rfi. 4,17,84,671. In 1933-34 it came down further to Rs. 2,63,71,431. In 
1934-35 the value of imported sugar wa« only Rs. 2,04,75,462, and in 1935-36 
it is expected that it will be somewhere about Rs. 1,88,27,440. These figures 
have been tabulated by the Indian Sugar Mills Association, Calcutta, and 
I presume that they are correct. So within a short period this industry now 
occupies the position of the second largest industry in India and thus plays a 
very important part in the national economy. It directly supports about a 
lakh of manual labourers and about 2,000 graduates, in addition to a large 
number of undergraduates working as clerks, cane supervisers and so forth. 
(An Honourabk Member: What is the number of under CTaduates ?) ”
I have got no figures. Graduates being important employees of the factories 
the figure has b^n given by the Indian Sugar Milk Association. So that this 
industry helps substantially in solving the problem of the day, I mean the 
unemployment question.

T h e  H o k o t j b a b l e  M b . P. N .  SAPRU: Does it solve it ?

T h e  H o N o rB A B LE  R a i  B a h a d u b  L a l a  MATHURA PRASAD 
MEHROTRA: I say it helps substantially; I do not say it has solved it. 
And as regards agriculturists, I must submit that it has helped them vaatty
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both tenants and zamindars. My province produces more than 51 per cent, 
of the total sugarcane grown in the whole of India, and I do not know what 
would have been the condition of the agriculturist had the industry not been 
developed. It is the principal crop in the United Provinces and in Bihar and 
the tenants are in a position now to pay the rent for the whole year out of the 
production of sugarcane. So in the United Provinces and Bihar it has played 
a very important part. Now what is the result ? The result is that after three 
years an' excisc; duty has been levied and this nascent industry has been hit 
hard before it was in a position to consolidate itself and to build up a reserv* 
to meet competition.

T he H o nou eable  the PRESIDENT: What is the average rate of 
dividend paid by these companies ?

 ̂ The Honourable Rai Bahadue Lala MATHURA PRASAD 
MEHROTRA : Sir, the industry paid very good rates of dividend before the 
excise duty was levied, and as you have put this question directly I may give 
you the dividends that it has paid. For some of the factories in the United 
Provinces and Bihar I have got the figures in my hand. In the United Pro
vinces, three factories have paid 6 per cent. ; one has paid 8 per cent. ; two to 
three have not paid any dividends. I am not giving the names of those fac
tories. They are here in this pamphlet which I hope has been distributed to 
all the Members by the Sugar Mills Association. In Bihar, one factory paid 
6 per cent. ; two suffered a loss, one to the extent of Rs. 54,585 and another 
Rs. 69,077. In the Punjab one factory has suffered a loss of Rs. 2,57,999. 
In Burma a factory has suflFered a loss of Rs. 65,676. In Madras, one factory 
has paid a dividend of 10 per cent., while two factories have not paid any 
dividend as they made a very small profit and a fourth factory has suffered a 
loss of Rs. 7,244. These are the figures that I have got at present with me.

So, Sir, as this industry developed the question of the reduction of railway 
freight also came up. Before the establishment of so many factories the 
railways used to give concessions from Calcutta to the principal inland markets 
for the transport of sugar, ̂ ut with the increase of these factories that position 
has been reversed. Now the mills are in a position not only to supply i^and 
markets but also to transport it to the port towns to meet the competition of 
foreign sugar. Representation after representation was made to the railway 
authorities to give concessions for the transport of sugar from these factories 
to port towns and I am glad that after about a year and a half the railway 
authorities gave certain concessions and brought down the freight from about 
Rs. 1-5-0 to Rs. 1-1-0. But I fail to understand why this ^cewion has not 
been given to all the factories. So far as the East Indian Railway is concerned, 
I understand that it has generally given this concession, but the North Western 
Railway has given a certain concession with the greatest difficulty and some 
of the factories have not been given it at all. The Bengal and North-Western 
Railway has given a concession to the majority of the factories, but still 
are many factories in the north of Bihar and in the central parts of the UnitM 
Provinces wliich have not received the concession and hence they are not on the 
list of concessions which I have got. I do not want to waste the time of the 
House by reading the names of all the factories that h a v e  been given this 
concession Tfite. The matter was brought to my notice when t^s bst was 

circulated and I made a representation to the B ^ a i and 
12 Noon. North-Western railway authorities. My own f^tory, the 

United Provinces Co-operative Sugar Factory is th in ly  
factory working on co-operative lines in the United ftovmc^ fnir
76 factories. This factory was unluckily one which has not received any
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coQoession so far as the transport of sugar or gunny bags or molasses is 
concerned. We wrote several letters to the Agent, but I do not know what, 
is tixe practice of these railway authorities. They do not want to reply to 
letters ; they do not want to acknowledge even telegrams. All the letters 
remained unrepUed. It was on the 9th of March this year that a letter was 
addressed to the Agent from this factory, which runs thus : ^

* * We very much regret to point out that whenever a oimilar o f special rates is iamied 
from your office the name of our factory is omitted. Ours is a semi>Qovemmcnt institu
tion and deserves special oi>n8idcration at your hands, nothing to Fay of placing it on an 
equal footing with other firms. Other factories which get special reduced rates can sell 
sugar at an advantage------**

T h b  H o k o u b &b l b  t h e  p r e s id e n t  : On the same Railway t Are 
factories on the same railway not treated alike ?

T h b  H o w o u b a b m  R a i  B a h a d v b  L a l a  MATHURA PRASAD 
MEHROTRA : Yes, Sir. That is the peculiar thing.

** OUlor factories which ^ t  a special reduced rate can sell sugar at an advantage. 
wrote a letter No. 3720, dated the 19th February, but sony we have not heard any reply. 
We alao sent a telegram ; that also met witli the same &te. Kindly look into the matter 
and remove our grievance as early as pos  ̂ible **.

The letter has not yet been acknowledged. Then, Sir, so far as the ques
tion of gunny bags is concerned, the place where this factory is located is a 
great business centre and exports grain of about R b. 20 lakhs, besides sugar, 
tobacco and other commodities. Thoro is a railway station just close to 
Biswan, nam^y, Burhwal, and fortunately it happens to be on the East Indian 
Railway. Although it is a distance of about 30 miles, that railway station 
without any special import has got concession in transport of gimny bags, 
but this place where business for over Rs. 20 lakhs is transacted has got no 
concession rates. The letter on the point was addressed to the Agent on the 
16th September, 1935—so long ago—but no reply has been received. The 
letter runs as follows : ^

•‘ As there Lb no special rate for gunny bags traffic from Cawnpore, Katihar, or 
via in the Bengal and North-Westf»rn Railway Goo d<? Pamphlet, it causes a greot
deal of loss to the traffic as well as to the public. We may mention hero that the public 
and milt traffic as well a'̂  transport o f goods is heavit r at the Biswan station than at 
Burhwal, which can easily be found out from the Biswaii station records. Wo assure 
you that the gunny bags traffic has been increasing here day by day, and 0(3nsiderable 
demand for our mill use is expected in future.

“  We would, therefore, plea«e draw your early attention to consider the mattfsr as 
to grant a suitable ooncession in rates o f new gunny bags from the stations noted above 
to the Biswan station **.

Sir, I have not got figures of individual factories and henee I cannot place 
them before the House. As I am particularly interested in this factory, I 
know all the facts and figures. But reading the Report of the Indian Mills 
Association for the year 1934-36 I find that complaints of this sort have been 
made from many factories and the Association has represented to the Railway 
authorities and tiie Government of India. They write at page 27 :

“  Complaints o f inadequate supply o f wagons were rectived every now and then frcin 
m^mberfaetories during the Beoson

Noŵ  I come to the supply of wagons. The supply of wagons on the 
Beiigal and North-Westmi Railway is also very inMequate. When these 
faotori^ help very much in increasing the revenues of the railways, I do not 
see any reason why they should not make adequate arrangements for the
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supply of wagons. As there are a large number of factories in the United 
Provinces on the Bengal amd North-Western Railway, I think it is in the 
fitness of things that the authorities should take special care in supplying 
wagons. After all, railways are business concerns and no business man will like 
to grudge spending money on a matter from which he expects to get greater 
income.

T hk H on ou eablb  th e  p r e s i d e n t  : B ut the demand is always 
fluctuating ; it is a sc^asonal dem and only.

T he H onou rable  Rai B ah adu r  I ^ la  MATHURA PRASAD 
MEHROTRA: It is increasing. It is fluctuating in the sense that it is 
increasing day by day ; it is not diminishing at all as many factories are 
increasing their capacities. Besides, they do one peculiar thing. They 
supply closed wagons for transport, of cane. The East Indian Railway and as 
far as I know the North Western Railway supply open trucks. The factories 
are especially benefitted when they receive open trucks, because there is very 
great facility in loading and unloading sugarcane when we get open trucks 
and it is with the greatest difficulty that a closed wagon is loaded and unloaded 
with? ugarcane.

T he H onou rable  the  PRESIDENT; What about theft in transit in 
open wagons ?

The Honourable Rai Bahadur Lala MATHURA PRASAD 
MEHROTRA : Cano is being carried from a very short distance, say two or 
three stations and it is always the practice that the railway receipts are brought 
by somebody with tlie railway wagons and therefore there is not much 
likelihood of theft. There is certainly some theft, but it is all the same whether 
the wagons are closed or open, as closed wagons are not locked.

Then, Sir, I come to the supply of molasses tank wagons. It was only this 
session that I put some questions about the supply of molasses tank wagons 
and the Government was pleased to reply that they had simplied as many as 
150 wagons to the Bengal and North-Western Railway. I sent one or two 
letters, but did not receive a reply. It was only when I made a reference to 
the questions in the Council of State and the reply given by the Government 
that I received a reply in plain words from the Bengal and North-Western 
Railway authorities and in their reply they said just the reverse of what we 
got in answers on the floor of this House. They said that they have purchased 
150 wagons (no doubt from Javii—second-hand wagons) with framework 
only without tanks on them and the Molasses Export Company that has been 
established at Calcutta has supplied tanks on these wagons. So the wagons 
are entirely at the disposal of the Molasses Company and therefore they asked 
us to correspond with that Company. What is the result ? The result is that 
Company is going to have a monopoly of those wagons and unless we agree to 
give them molasses on the terms offered by the Company we are helpless in 
Belling our molasses at a higher rate to other individuals. There are two fac
tories on the East Indian Railway which are about 30 miles from the United 
Provinces Co-operative Factory. They sold their molasses at a rate of five 
annas a maund and four annas a maund. But as they have got molasses tank 
wagons on the Bengal and North-Westt'Tn Railway, the Molasses Export 
Company of Calcutta are not prepared to offer more than one anna per maund 
to the factories on the Bengal and North-Western Railway. I fail to under
stand why the Government is helping to give a monopoly to this Company. 
The railways should be supplied with special wagons and anybody who wants 
to transport molasses should have those wagons at his beck and call, as other
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[Rai Bahadur Lala Mathura Prasad Mehrotra.] 
w^ons are supplied to the factories. If this is done we are sure the factories 
IfiU be able to their molasses at a higher price, as is being done on the 
Bast Indian Railway.

With these words, Sir, I move my Resolution.
Thk H o nou rable  Sib  GUTHRIE RUSSELL (Chief Commissioner of 

Railways): Sir, this Resolution, as far as I can make out, asks for two 
things—first, for reduced rates of freight for the three commodities con
cerned—the raw material (sugarcane), the manufactured article (sugar), and 
the bye-product (molasses); and further that th^e should be an adequate 
supply ot wagons. In other words, that sugar traffic should take preference 
ov«r all other traffic. Now, I was very glad to hear the Honourable Mover 
state that railways were business concerns, because if railways are business 
concerns the only possible justification for a reduction in rates can be if that 
reduction in rate  ̂is going to so increase traffic that the loss causecl by the 
reduction will be more than neutralised. It cannot be a business proposi
tion for the railways to pay or to neutralise the excise duty which was, I 
think, another proposition of the Honourable the Mover. Now, Sir, the two 
railways most concerned, as far as rates are concerned, are the East 
Indian and the Bengal and North-Western and I think it might interest 
the fCouncil if I detail some of the concession rates which have already 
been granted to sugar producers. On the East Indian, special 
lump-sum wagon mile rates are quoted for sugarcane on the basis (with 
slight variations) of four annas per wagon per mile, subject to a 
minimum of Rs, 10 per four-wheeler wagon. These rates, except on very 
short leads, approximate to the minimum permissible, namely, one-tenth 
pies per maund per mile. On the Bengal and North-Western Railway, special 
.rates are quoted per wagon per mile. These are from* one-third to one-fifth 
of the ordinary classified rates. For example the rate from Bettiah to Maj- 
howlia per covered wagon is only Rs. 6 as against the ordinary classified rate 
of Rs. 17. The rate from Salempur to Sardamagar is Rs. 6 as against the 
ordinary rate of Rs. 29.

The Honourable Member stated that certain factories are not enjoying 
the benefits of these reduced rates. If he can produce cases to prove this and

{mt these up before the Rates Advisory Committee and prove undue pre- 
erence, he will probably win his case. ^

Then as regards the rates for sugar, special rates have also been quoted 
both for the Bengal and North-Western and for the East Indian Railways, 
and I shall give you a few examples of these. From Dehri-on-Sone to Howi*ah, 
the ordinary rate is Re. 0-9-9 and the Sf^cial r»te Re. 0-8-8 ; to Madras the 
ordinary rate is Rs. 2-15-9 and the special rate Re. 0-14-6 ; to Bombay the 
ordinary rate is Rs. 1-11-0 and the special rate is Re. 1 ; to Karachi the ordi
nary rate is Rs, 2-8-3 and the special rate Rs. 1-1.3. I can quote many other 
rates on the East Indian which show a similar reduction but these will I think 
suffice.

Now take the Bengal and North-Western. From Basti to Howrah the 
ordinary rate is Rs. 1-4-6 and the special rate Re. 0-12-6 ; to Madras the 
ordinary rate is Rs. 3-6-7 and the special rate Rs. 1-1-0 ; to Bombay the ordi
nary rate is Rs. 1-15-4 and the special rate Re. 1-0-3 ; to Karachi the ordinary 
Tftte is Rs. 2-0-2 and the special rate Re. 1-0-6.

' Now finally, molasses. Molasses are classii êd first class at owner’s risk 
or 0*38 pies par maund per mile, but special reduced rates are quoted both
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over the East Indian and Bengal and North-Western Railways to assist fac
tories in the disposal of this commodity. On the East Indian, a reduced 
schedule scale is quoted for traffic in minimum wagon loads of 270 maunds. 
The reduction from ordinary class rates varies from 8 pies at 100 miles to 
Rs. 1-1-10 at 900 miles. Besides these, special reduced rates based on very 
near the minimum are quoted to assist the export traflSc from Mokameh Ghat 
to distilleries and to Kidderpore Docks. Special rates are also quoted over 
the Bengal and North-Western Railway. Some of these may be of interest. 
From Basti to via Katihar, a distance of 354 miles, the ordinary rate is 
Re. 0-12-11 and the special rate Re. 0-3-11. From Majhowlia to via Katiliar, 
a distance of 233 miles, the ordinary rate is Re. 0-8-8 and the special rate is 
Re. 0-2-9. From Basti via Mokameh Ghat, a distance of 248 miles, the ordi
nary rate is Re. 0-10-3 and the special rate Re. 0-3-6. From Majhowlia 
via Mokameh Ghat, a distance of 141 miles, the ordinary rate is Re. 0-6-0 
and the special rate Re. 0-2-3.

Surely nobody can complain that the railways have not gone a very 
long way to help the sugar industry. Now, the Honourable Member in his 
speech detailed the unprecedented progress of the sugar industry, if railway 
rates had crippled the industry, surely that progress would not have been 
made ? Actually at the present moment I may say that we have received a 
recommendation from the Indian Railway Conference Association to T&ise, 
the classification of sugar from class 2, which is 0 *42 pie per maund per mile, 
to a new class 2A, which is 0 -46 pie per maund per mile. This is a very small 
increase and as far as one can see it will not affect the existing rates for long 
distance traffic to the ports.

Now, we come to the second part of the Resolution—special facilities 
for the supply of wagons. I have made a reference both to the East Indian 
and the Bengal and North-Western Railways, and I am assured by both 
Railways that in co-operation with the sugar factories their main difficulties 
have b^n got over. There have been difficulties in the past for the transport 
of cane. It has been normal for factories to utilise all the cane near at hand 
which could be transported by cart at the beginning of the season. Then, 
later on, that is by February  ̂ when the supply of carted cane diminished, 
they have had to go further afield and railway transport has been called into 
operation. That means that for a short season ail the cane has been con
centrated on the Railways and that has caused a certain amount of incon
venience. But now the factories, I understand, are arranging to spread their 
requirements throughout the season and I believe that difficulty will be re
moved. So far as I am aware, there has been no difficulty as regards the trans
port of the manufactured article except occasionally when ghat stations have 
been jammed by through excess traffic. When you have got to remove 
ghat stations owing to changes in the river, no godown accoramodation can 
be provided, and railway wagons are used as godowns and occasionally wagons 
are held up and restrictions are put on stations, but that only happens occa
sionally.

Now we come to molasses. The Honourable Member complained about 
the shortage of wagons on the Bengal and North-Western Railway. He is 
quite correct when he says that these 150 wagons are primarily for the traffic 
of the British Molasses Export Company. They were enterprising and they 
put forward a suggestion to the Bengal and North-Western Railway to im
port under-frames from Java, and they supplied the tanks. But I can assure 
the Honourable Member that if the traffic in molasses increases and there is 
justificatiQn for providing more wagons, these will be provided. A molasses 
Wgon is not 0 , cheap article. It is a wagcm which is only used for a very few
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[Sir Guthrie Rtissell ] 
months in the year, and you have got to think twice before you siuJc a large 
amount of capital in the construction of wagons of that description. You 
have got to be assured of the traffic, but if the traffic develops I do not think 
the Railways will be slow to provide the wagons. Actually, on the East 
Indian Railway, up till last year I think they had about 96 tank wagons and 
50 new ones have been provided this year. That should go a large way to 
meet the needs of the sugar industry.

1 hope that having explained the position to the Honourable Member, 
he will see his way to withdraw this Resolution ; otherwise; 1 am afraid I have 
no option but to oppose it.

T h e  H o n ou bable  R a i B ah a d u b  L a la  MATHURA PRASAD 
MEHROTRA : Sir, I am certainly prepared to withdraw this Resolution if 
my Honourable friend is prepared to draw the attention of the Bengal and 
North-Western Railway authorities to remove this differentiation of factories 
being given the concession and factories not being given the concession. Their 
whole supply of molasses tank wagMis have been given to the British Molasses 
Export Company and there is absolutely no chance for any private com
pany------

T h e  H o n ou bable  th e  PRESIDENT : The Honourable Sir Guthrie 
Russell has controverted the charce of undue preference. He said, “ If you 
give mo instances and proof, I wjS look into the matter He has contro
verted your allegations.

T he  H o nou bable  R a i  B ah a d u b  L a l a  MATHURA PRASAD 
MEHROTRA: In this very House I am prepared to show him the letter 
I have received from the Bengal and North-Western Railway authorities in 
which they have definitely told us that these wagons have bewi placed at the 
disposal of the British Molasses Export Company and I am to settle with the 
Company. Otherwis6, there is absolutely no chance of getting molasses 
wagons. We have got that letter in our possesaicm, and I cannot see how my 
friend is prepared to contradict that letter. So, if my Honourable friend is 
prepared to remove our grievances and to draw the attention of the B^igal 
and North-Western Railway authorities to them I see no objection in with
drawing the Resolution, but not unless 1 get that assurance.

T he H oitoubablb Sib  GUTHRIE RUSSELL: Sir, I am prepared to 
forward the Honourable Member ŝ speech to the Agent of the Bengal and 
North-Western Railway and ask him to consider the points raised therein.

Thb H o nou bable  th e  PRESIDENT : Does that satisfy you ?
T h e  H o n ou bable  R a i  B a h a d u b  L a l a  MATHURA PRASAD 

MEHROTRA : Yes, Sir. I am now prepared to withdraw the Resolution*
The Resolution was, by leave of the Council, withdrawn.
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RESOLUTION RE ESTABLISHMENT OP A CIVIL MEDICAL SERVICE 
INDEPENDENTLY OP THE INDIAN MEDICAL SERVICE,
T h e  H o n ou babus  R a i  Ba h a d u b  L ala  JAODISH PRASAD (United 

Provinces Northern: Non-Muhammadan): Sir, I beg to move the follow
ing Resolution:

** This Ccnmcll rf̂ oomtnen<1fl to the Govewior (General in Council that a separatd civil 
znedioal aervioo should \>e eetablitbad inddpendeaUy o f the ItidiAa Modioal Seivioe wbich 
It primarily a military service



Sir, it is well known that the Indian Medical Service is primarily a military 
service. But it lends officers for employment m the civil section. According 
to the present arrangement the interests of the military are the first charge 
on the attention of the Indian Medical vService, and Indian Medical Service 
officers are drafted to the civil administration in order to suit the convenience 
of the Army Department. This system obviously dates back to the time of 
the East India Company when they had to import their doctors along with 
their armies and after their gettinc; hold of the territory they had to expand a 
system of medical administration for their service also. But, Sir, this principle 
has outlived its usefuhiess and is now out of date. The intelligent opinion 
of the country has clearly expressed that there are no sane grounds for main
taining this old order of things and continuing the Indian Medical Service 
as a military service as well as that used for civil administration. The prin
ciple of Indian Medical Scrvice recruitment is inherently unsound and vicious 
for more reasons than one. In the first place, by reason of the interê its of 
the military being the first charge on the attention of the Indian Medical 
Service the interests of the civil population, who number 33 crores, in matter.̂  
of medical relief, sanitation, m^ical education and research do not receive 
the attention they require. The second drawback is this. Although medical 
and public health are provincial and transferred subjects, yet Local Govern
ments have to accept any officer belonging to the Indian Medical Service 
whom the Government of India send, part with their officers of tried ability 
and accept officers unknown to them. There is the further disability of having 
to act under the orders of the Secretary of State to appoint the stated number 
of Indian Medical Service officers as civil surgeons. The Local Governments 
cannot exercise over these Indian Medical Service officers that amount 
of control which they themselves, the Provincial Legislatures and the public 
desire. The Local Governments have no power to post them to any districts 
at their discretion. Particluar Indian officers may be best suit-ed but under 
orders of the superior authority certain districts are reserved for these Indian 
Medical Service officers. This syst/em is highly objectionable and has rightly 
evoked public criticism for a very long time.

As long ago as the year 1893 a resolution was passed by the Indian Na
tional Congress advocating the establishment of a civil medical service which 
should be separate from and independent of the military medical organisa
tion. This suggestion has had the unambiguous support of the medical profes
sion and other sections of Indian public opinion. In the old Imperial Legis
lative Council Mr. (now the Right Honourable) Srinivasa Sastri moved a Reso- 
l̂ution on the subject and in his speech said that the coming in of the Indian 
Medical Service in the civil employ shut out Indian talent, hindered the pro
gress of the independent medical profession and made the civil population 
depend for their medical needs upon a service which was called upon to serve 
in the military both at the beginning and end of their career, and in M'ar 
time would not be available at all. How much importance the Government 
attach to Indian opinion and wishes is evident to some extent from the fact 
that in October last Major Ranjit Singh of my province (who ser\̂ ed as an 
Indian Medical Service officer during the Great War) in his address as Presi
dent of the second United Provinces Medical Conference had still to complain 
that the request had not been complied with. He said that the civil medical 

r service should be entirely independent of the military medical service and that
“ ..........it is a question of vested intoreBts and thoro is nothing but pur© zid on the

partof the administration to continue the Indian Medical Scrvico in its present shape

Sir, two arguments are put forward by the advocates of the present ^stem. 
On̂  is, that it is necessary for Uie Indian Army to have a reserve of medical
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[Rai Bahadur Lala Jâ d̂Uh Prasad.]
officers who can usefully be employed in the civil department; and the other 
is, that British officers employed hi the public services and their families are 
entitled to British medical attention. Now, with regard to the first argu
ment 1 would say that this argument could have had some weight in former 
times when there was no indej^dent medical profession which could supply 
medical officers to the army in times of emergency. But now there is no dearth 
of qualified men in the medical profession. Between 30 and 40 qualified 
medical graduates are turned out every year from my province alone. Then, 
the plea of the State can be met during the time of war by making military 
service obligatory for aU the civil medical officers who may be by turns trained 
in the military hospitals, and thus be available to the military side during the 
time of an emergency. The last war has proved it beyond all doubt that with 
all their claims the Government were unable to cope with the need of the mili
tary and had not only to fall back tipon the c i^  medical service, but had 
also to throw open the doors of the Indian Medical Service by giving temporary 
c5ommi«ions to our medical graduates. I believe that over one thousand 
civil practitionOTS joined the Indian Mi&dical Service during the war as tempo* 
rary commissioned officers, and these officers acquitted themselves very creto- 
ably. Many of them, as Major Ilanjit Singh pointed out in his address, were 
decorated with the Militaiy Cross and D. 8. O., and were mentioned in dis
patches. Apart firom thLi, in Britain the Royal Army Medical Corps has no 
such reserve of officers who could usefully be employed in the civil department. 
There is no reason why this combination of civil and militarj" duties under 
which system the medical needs of the civil population who number so many 
millions "are subordinated to the supposed needs of the*military, should be per
sisted in in the case of India. Coming to the second argument, viz., that British 
officers employed in the public services and their families are entitled to British 
medical attention, I have only to point out the fact that according to Major 
Ranjit Singh there are several hundreds of Indian medical practitioners who 
have a large and lucrative practice in London and in other towns of the United 
Kingdom today, and a few of them have even entered the rank of specialists 
in Harley Street, whereas there are some among Indian medical men who have 
been prefened by high European officers such Chief Justices, Commissioners 
of divisions and Governors of provinces who have freely availed themselves 
of the consultation and treatment by pure Indian mediical officers on many 
o c c a s io n s  in preference to medical officers of their own nationality.

The*ie facts are enough to show that the argument advanced by the 
adherents of the present system do not hold much water.

Sir, in the United Provinces 15 districts are reserved for European Indian 
Medical Service officers. And almost every year the United Provinces Legis
lative Council records its protest against the present unjust arrangement. 
What the Council are really protesting against is not merely the reservation 
of certain districts for European Indian Medical Service officers, but the entire 
method of recruitment of the medical service. Debates on this subject are in 
fact a hardy annual. Only last month the Council passed a Motion to protest 
againat the reservation of certain offices at certain places for European Indian 
Medical Service officers and the Government promised to forward the Council 
debate to the Government of India. The fact that a Provincial Legislature 
should year after year protest against the existing state of affairs shows the 
depth of feeling on the subject in Indian circles.

I s  it too much to hope that the Government of India would gauge the 
s t r e n g t h  of public opinion on the subject and t a k e  steps to eitablish a separate 
civil medical serFioe independently of the Indian Medical Serrioe ? I trust
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that the Government would take time by the forelodc and make a move in 
the desired direction at a time when as a result of the new Constitution pro
vincial autonomy is in sight and when the foisting of Indian Medical Service 
officew on provinces would more than ever be an eyesore to the autonomous 
Provincial Governments.

Sir, we have the Honourable Major-General Sprawson in our midst today 
and I hope he will have a sympathetic word to say in regard to this proposition.

Sir, I move.

♦The Honoueable Saiybd MOHAMMAD PADSHAH Sahib Bahadur 
(Madras : Muhammadan): I rise to support the Resolution which has been so 
ably moved by my Honourable firiend lila  Jagdish Prasad. I think that this 
is a grievance which needs to be immediately redressed. As has been pointed 
out, the bringing in of Indian Medical Service people in the civil medical service 
in India places a great handicap on the most efficient of the medical men in 
the civil medical service. It has a double disadvantage. Firstly, the Indian 
Medical Service people have to be preferred to the indigenous medical talent 
in the country. Secondly, the Provincial Governments are almost powerless 
against the orders that come to them from the Secretary of State in regard to 
the appointments of these Indian Medical Service officers. The best ^tricts 
are reserved for these people and the result is that the best of the indigenous 
medical talent has got to suffer on account of this influx of military medical 
men. As was stated by the Right Honourable Srinivasa Sastri when he moved 
a aimilar Resolution some years ago in the Imperial Council, this influx of 
Indian Medical Service people shuts out eflFectively Indian medical talent. 
I know that there is a lot of discontent on this account in the provinces. 
I know of one of the Ministers in my own province who protested against this, 
who tried his best to see that this system of foisting these Indian Medical 
Service people on the provinces was abandoned. But he was fighting against 
tremendous odds. It was a long-established practice and the people at 
home were unwilling to give it up. As has been pointed out by the Honour
able Mover, the reasons which justified such a system no longer hold good. 
It is quite possible for medical men to be found for service in war when any 
such occasion arises; it is possible to find such men even from Indian people 
who practise the medical profession in the country. The Great War has 
clearly demonstrated the ab&ity of the medical profession in India to rise equal 
to the occasion and render efficient service in time of war. I feel. Sir, that it 
is high time that this system is given up and the disadvantages to wWch the 
indigenous medical talent in the country is subjected is removed.

The Honourable Khan Bahadur Dr. Sir NASARVANJI CHOKSY 
(Bombay : Nominated Non-Official): Sir, the subject of the separation of the 
civil medical service from the Indian Medical Service has been before the 
profession in India for a considerable time. The Honourable Mover has 
referred to the numerous memorials and representations of the Bombay 
Medical Union submitted from time to time to the Government of India and 
the Secretary of State for India. The question of the reorganisation of the 
Medical Services was eventually taken up by Lord Morley when he was 
Secretary of State for India. He made certain proposals, but before those 
could be given effect to he resigned after the outbreak of the Great War. 
Thereafter there was the Islington Commission before which the Bombay 
Medical Union submitted a very exhaustive and strong representation.

♦ Noli corroote4 by the Honourable Member,
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[Sir Nasaryanji ChdEsy.]
Thereafter the Lee Gommissioii considered the subject. The Union ŝ repre
sentatives also gave evidence before it. Finally the last Committee, appointed 
by the Government of India, was the Verney Lovett Committee. It prepared 
three schemes—A, B and C for the opinion of the medical jitofeBsion m India. 
These were also considered bv the M^ical Union, and I was deputed to give 
evidence on the eubject. After careful scrutiny of the schemes I prepared 
a fourth scheme which in efifect did fair and equal justice to all interests, both 
European and Indian. When I appeared for evidence before the Committee, 
the President said that my scheme was so complete that he had no questions 
to ask me. In apite of that none of my recommendaticms were given effect 
to. Subsequently the Government of India had also appointed other d )̂art> 
mental committees without any tangible results. Sir, great changes have 
however occurred since then, especially in the Bombay Presidency. I take 
Bombay City first. There was a latge number of Indian Medical Service 
appointoients; it staffed the Grant Medical College and the J. J. Hospital, 
and now, what is the present situation ? Almost the entire staff consists of 
honorary medical Qfficeors, all Indian non-officials— p̂ossessing high qualifica
tions. The work they are doing has met with the approbation of Govern
ment. Besides the above changes European Indian Medical Service posts 
have been Qonsiderably reduced as there exist only three other officers, viz., 
the Port Health Officer, the Chemical Analyser and the Certifying Surgeon 
for Bombay. There are two officers attached to the St. George’s Hospital. 
As regards the Bombay districts, every district had an Indian M^ical Service 
officer as Civil Surgeon. The number has been so much reduced today that 
bardy six to seven are working in that capacity. Then the Sanitary Depart* 
ment is at present under an Indian I. M. S. officer : all other superior offices 
are also held by Indians. Thus, in so far as the Bombay Presidency is con- 
CGsnaed, there has been a great change, almost a revolution in the Civil Medical 
Service. Formerly some Indian Medical Department officers were also appoint
ed as civil surgeons, but that practice has been abandoned now. A very large 
number of civil hospitals are at present being manned by Indians belonging 
to the provincial medical service. They have been grsded and attain the 
maximum salary of Rs. 800—1,000. Sir, the duties of civil surgeons have 
considerably expanded within the last few years. It was previously thought 
that all that they had to do was to look after their own hospitals and do 
inspection work smaller disj>en8arie8. They have now to take an important 
part in various philanthropic organisations for the welfare of the pe<^e. 
Besides that they have to exact discipline and to have considerable admiDis- 
trative experience. I believe. Sir, that the great majority of the men who are 
now in charge as civil surgeons in the Bombaj’̂ Presidency do come up to a 
high standard of efficiency. Their outlook is necessarily broader and several 
acquire high qualifications. But the main question of a separate civil medical 
service hinges upon the ratio laid down by tiie Lee Commission that there 
should be in the Indian Medical Service two European to one Indian officers. 
Until that ratio is changed, I do not believe there can be any probability of 
such an independent service, as suggested by the Honourable Mover. For 
all practical purposes however such a service does exist in the Bombay Presi
dency though not so called. As regards Indians rising to the highest positions 
in the Indian Medical Service there have been numerous ini^nces and at 
present there is the instance of the Surgeon-General of Bengal Major-General 
Goyle, the first Indian to attain to this permanent office. Everything ther<v 
fore tends to show that Indians are progressing but not digressing, but until 
and xmless the ratio is altered there can be no probability of a s e p a r a t e  service. 
Then, Sir, may I suggest to my Honourable friend that in order to fit our
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medical graduates for their respansibilities through acquiring knowledge of 
discipline and administration they should be encouraged to join the Army in 
India Reserve of Officers.

The Honoxjbable Rai Bahadub Lala RAM SARAN DAS (Punjab: 
^on-Muhammadan) : Sir, I rise to support the Resolution of my friend the 
Honourable Rai Bahadur Lala Jagdish Prasad. Sometime back it was the 
practice to employ army officers in the civil department as far as the non
regulated provinces were concerned, but when public opinion grew strong 
they wore withdrawn ; and now in regulated provinces 'we do not find army 
officers holding charge or serving in any district. Sir, the time has now come 
when we should adopt the same procedure as far as the medical service is 
concerned, for the sake of economy without loss of efficiency. In the olden 
days it may be said that medical officers of a certain calibre were not to be 
found among Indians. But the other day I was told by a Member of the 
Public Service Commission in India that they now have on their list a number 
of highly qualified Indian medical men with the highest British qualifications. 
There are many with qualifications of M. R.C.P. and F.R.C.S., which in times 
past fell to the luck of the few. In case the proportion to which my Honourable 
friend Sir Nasarvanji Choksy has referred to is to be maintained—though I am 
of opinion that it must be changed—in the proposed new civil medical service 
there can be a number of Europeans employed. Now the question of the colour 
complex is disappearing. There was a time when Britishers did not like an 
Indian to give medical advice in their families or to introduce an Indian medical 
officer into their families. Now things have very much improved and the 
relations between Indians and Europeans are so cordial that that necessity 
does not at all arise. Therefore, Sir, I urge the Government to be good enough 
to accept this Resolution. Sir, in the Army Services as far as the subordinate 
service is concerned, military assistant surgeons are freely employed and as 
far as my information goes these apothecaries in England, unless they have 
certain special qualifications, nre not allowed to have any medical practice. 
In India, Sir, unfortunately there are some members of the subordinate 
military service who are put in charge of districts in the provinces. I might, 
Sir, quote an instance of a certain district in the Punjab where there was such 
a civil surgeon, A certain person fell sick and being in the out-station he 
could not but go to that particular civil surgeon for medical advice. And 
for two months that person was suffering from his disease for want of a right 
diagnosis. To his good fortune, that civil surgeon was transferre d and another 
capable person came in his place, and that man who was suffering for two 
months got all right in a week.

Sir, I would certainly add that if we employ incompetent people in the 
Medical Department, we have only ourselves to blame. We should employ 
the best men available and fortunately there is no dearth of them. Therefcre, 
Sir, I strongly support this Resolution.

♦The H o n o u r a b l e  Mr. HOSSAIN IMAM (Biljar and Orissa: Muham
madan) : Mr. President, I rise to put in a word in support of this Resolution. 
Sir, our point in asking that the Indian Medical Service should be separated 
from the Civil D e p a r t m e n t  is that we do not like to be saddled with the res
ponsibility of footing the bill for army expenditure in the militaiy departmtnt 
The Provmcial Governments have to pay a higher scale of emoluments for a 
Service which is really maintained as a reserve for the Military Department

♦ Not corrected by the Honourable Member.
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[Ur. HoBsain Imam.]
and as such it is merely shifting the burden of central expenditure on to the 
shoulders of Provincial GovenimentB. This is the first objection to the 
existing i^stem. Then, Sir, as far as I have been able to study the (question, 
the number of medical officers attached to British units in India is similar to 
the number attached to the British forces in England. If England can carry 
on the administration without keeping a reserve outside in civil employment 
why cannot we follow the same example ? There, Sir, if there is any reserve, 
it is a reserve attached to the Military Department and if we want to have a 
reserve as we have an Indian Re^rve of Officers we may have also a reserve 
of medical practitioners by taking in outside practitioners and allowing them 
certain emoluments and giving tĥ cm certain training durine the year. Now, 
as regards the Indian luiits of the British Army, you have the Indian Medical 
Department manned by Anglo-Indians, who although statutory Indians are 
also Britishers in another sense, and for that nurpose, Sir, whether they are 
qualified or not is not a question for us, but if the Military Department regard 
^em as fit enough to carry on the day-to-day duty in the army, I think, Sir, 
they can be relied upon to see them through in time of war. Besides, Sir, 
as the Honourable the Leader of the Opposition pointed out, there is no dearth 
of qualified men in the country and military duty in war time has been satis
factorily discharged by these untrained men and therefore it is not necessary 
that we should maintain our reserve of the Medical Department at a pitch 
at which they are maintaining it in fear of war, which has been all tliis long 
time in coming. We hope, Sir, that with the advent of the League of Nations, 
the danger of a really first-class war has receded into the background.

H o n o u b a b u b  M s m b b b s  : Question ?
The Council then adjourned for Lunch till Half Past Two of the Clook.
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The Council re-assembled aiter Ltmch at Half Past Two of the Clock, the 
Honourable the President in the Chair.

T h e  HoKOuftABLB t h *  PRESIDENT: The debate will now resume.

The Hokot7&abls Majob-Gekebal C. A. SPRAWSON (Director General, 
Indian Medieal Sorice): Sir, this House has in previous years considei^ 
various Resolutions on details of organisation in the Indian Medical Service 
and it is not surprising that it should be so, because details of organisation of 
a Service which has to fulfil duties both civil and military, and in peace and 
in war, are sometimes difficult to understand and it is only 
natural that one should explain to Honourable Members of this House why 
things are done as they are. The organisation of the Indian Medical Service 
is based fundamentally on the needs of this country in war.. Members will 
easily understand that considerable expansion of all the Medical Services 
is necessary on the outbreak of war. I should not have thought it necessary 
even to mention that but for the fact^that two Honourable Members, the 
Honourable Mover and the Honourable Mr. Hossain Imam, have made a 
statement that the medical forces of the British Army have no reserve. That 
of course is a mistake. It would be impossible for them to function properly 

they had not. There are, as a matter of fact, three classes of Reserve of 
Royal Army Medical Corps officers. Members will understand that consi
derable expansion is necessary the moment war breaks out. But it may not



be 80 generally understood how rapid this expansion has to be. The most 
crucial time of a war ib the first week or 10 days from the declaration of war. 
Things have to move very quickly in that period. Later on, after the first 
two months, we rely on the great bulk of the medical profession to be found 
in India and elsewhere. But, at first, we must have a number of cflacers and 
we must have them on the spot. We must get them quickly and they must be
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The Honoueable Rai Bahadub Lala RAM SARAN DAS: What is 
the least number you want to have ?

The Honourable Majob-Genebal C. A. SPRAWSON : I will come to 
numbers later. This expansion is required both on the Indian and on the 
British side. I will deal with these separately, because the method of getting 
our reserves is somewhat different in the two cases. I will deal with the 
Indian side first, because I think that is a little easier to understand. The 
Indian War Reserve is required for attendance naturally on Indian troops. 
One Honourable Member raised the question why we should have a reserve 
when we have got the bulk of the profession to fall upon. There, the time limit 
comes in. We have got to do it at once. The bulk of the profession are not 
trained for war duties. They take some time to get trained. We want our 
officers at once. We want a certain number of fully trained officers and we want 
a large number of partially trained officers, and for the rest, we can look to the 
bulk of the profession on a later day. To get our fully trained officers—(I 
am speaking still of Indian officers only)—we have the War Reserve of the 
Indian Medical Service. We have 66 Indian officers who are to return to army 
duties very quickly on the outbreak of war. For partially trained officers 
we have what another Honourable Member referred to this morning—the
I.A.R.O.—wherefrom we hope to get over 200. We hope to get even more. 
There is room for 300 : but we have only a little over 200 who have entered 
their names for this duty. If the independent medical profession were more 
ready to take up these duties at the time of war, we should have a larger 
number of names submitted to us showing their readiness to do so. How
ever, we do have on our lists just over 200 names. Behind that, we have the 
bulk of the independent practitioners, many of whom, I am sure, as in the last 
war, would show their patriotism and their enterprise by coming forward to 
serve with the forces. So much for the Indian Reserve. When we come to 
deal with the British Reserve, we are up against the first difficulty that 
we have not got a large number of independent British medical officers in 
India as we have of Indian practitioners. At the same time, we want a 
good number for attendance on British personnel as well as on Indian troops. 
We require at once 134 British officers. Where are we going to get them 
from ? I waited to hear what the Honourable Mover’s proposal would be for 
getting them, but unless I am mistaken, I do not think he made any concrete 
proposals. I will put forward various proposals, and put them side by side 
with what is now being done. If, as the Honourable Mover has envisaged, 
the civil side of the profession were entirely separate from the military Indian 
Medical Service, and we have got to get these 134 British officers, what are 
we going to do with them in peace time ? They must be there. Are we to 
pay them for doing nothing ? Obviously, that would be most extravagant, 
and apart from its extravagance, Members have only to think what would be 
the result of unemplojmaent. They would bo sitting down for two years doing 
nothing. That is not the sort of doctor one would like to be attended bŷ



[Mftjor-Oezieral C. A. SprawBon.]
In fact, the solution that we must pay for this War ResOTve w hidi we must 
have for doing nothing is so absurd that I only mention it to dismiss it. We 
will then require to command the services of 134 officers immediately. At the 
same time, the Local Governments as well as the Central Administration 
require a certain number of British medical officers for attendance upon the 
British officers and their families of the superior civil services. It happens 
that these two numbers nearly balance one another, the number that you 
require for your war reserve for troops and the number that the superior civil 
services, the British element, require for attendance. The war reserve number 
is a little bigger than the other, but they practically correspond and cancel one 
another. Obviously, as Indianisation of the army goes on and so fai* only a 
certain number of raiments ai*e entirely Indianised—fewer British officers 
will be required for the war reserve, and as Indianisation of the superior civil 
services goes on, fewer British medical officers will be required for the civil 
services ; so that these two numbers may be expected to balance one another 
in a steadily diioinishing progression.

As I said, I did not understand the Honourable Mover to make any 
concrete proposal in opposition to what is done at present. I have already 
explained to the House what the present method is and I will go on to mention 
another method that has been proposed. I trust the House has followed me 
so far as to understand that these numbers of the British personnel, military 
and civil, steadily tend to diminish ; but until the Indianisation of the army 
is much more advanced than it is, there will still have to be a fair proportion 
of British officers at hand when wanted. Now, one may ask, since you have 
an A.I.R.O. for Indian officers—(we have over 200)—-why can you not have a 
similar body for British officers ? We have tried that, but owing to the 
paucity of independent British doctors in India the response to that is very 
small and the number of British medical officers that we have on the A.I.R. 0. 
could be numbered on the fingers of one hand. So obviously that does 
not take us very far. Now, an alternative proposal that I expect the 
Honourable Mover had in mind and one that was suggested to the Govern
ment of India by the Services Sub-Committee of the Round Table Conference 
was that Local Governments should engage independently such British medical 
officers as they wanted for attendance on their seperior civil services, engaging 
them presumably upon short-term contracts, and that those doctors should be 
made to undergo certain military training and should be compelled to be avail
able for the war reserve. Now, at first sight that might sound feasible but it 
is not. The reasons are more than one. Firstly, you could not get them. 
If the Indian Medical Service has not been obtaining its British element with 
entire facility during recent years, how much harder or perhaps impossible 
it would be for a Provincial Government to engage doctors on a short-term 
contract when all the standing of the Indian Medical Service would be removed 
from such service. Provinces would have great difficulty in getting them ; 
in fact it would be impossible. Secondlv, the military training of these officers 
would not be good enough to satisfy t ^  army. They would never have had 
years of military training such as Indian Medical Service officers have had. 
They would apparently be given training for a short period or periods of 
months ; but that could not replace the more permanent military instruction 
that they now get. Thirdly, and this is I think one of the most important 
things, the Local Governments themselves, when they were asked whether 
they could do this,—engage short-term British officers and bring them out 
and insist on their having a military training, and then release them 
in time of war to the army,—almost all of them, all but one I think.
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expressed their inability or extreme diflSculty in doing it. And here I would 
refer for a moment to something the Honourable Mover said about Local 
Governments. He referred to Local Governments being forced to accept 
any officer. Now that is not so. Wherever it is possible Local Governments 
are always given a choice of Indian Medical Service officers that it is proposed 
to transfer to the civil side. They are not bound to accept any one of them. 
Cases have occurred where, although they have received advice from the 
Director General of the Indian Medical Service as to whom he thinks is the 
best to select of the names submitted, where they have preferred some one else 
and have taken some one else. Then, not only the Honourable Mover, but 
another Honourable Member, used a word, apropos of what Local Govern
ments have to do, to which I must take objection. They spoke of officers 
being foisted upon Local Governments. Now, Sir, I take exception to the 
word foist The very big dictionary I have in my office states that the 
word ‘ foist is connected either with dishonesty or something done surrrp- 
titiousiy. There is nothing dishonest or surreptitious about the transfer of an 
Indian Medical Service officer to a Local Government. It is all perfectly 
above board. Local Governments have the option of saying they do not 
want a man if they do not like him.

To revert to the Local Governments’ reactions to this proposal that they 
should engage their own officers, I need not go into the reasons. Some say 
they could not enforce the military training ; some say they could not recruit 
them provincially, and some say they could not get officers of the right stamp, 
and they all seem to agree that they prefer Indian Medical Service officers if 
they are available. In the face of that, we cannot say we are compelling 
Local Governments to take Indian Medical Service officers. At any rate 
they seemed to agree that it would be more expensive to have these British 
doctors on short-term contracts; and not only more expensive, but they 
agreed that it would be very difficult, if not impossible. As the Honourable 
Sir Nasarvanji Choksy said, not only is Indianisation going on all the time, 
but provincialisation is going on, and at the last reorganisation of the Indian 
Medical Service I find there were no less than 90 appointments, hitherto 
reserved for the Indian Medical Service, handed over to the provinces. Can 
Honourable Members expect eny more rapid advance than that ? I trust 
I have explained why the present method is from the point of view of the army 
the only satisfactory method of organisation and certainly from any point 
of view the most economical method. I must oppose the present Resolution, 
because I consider the alternative would be impossible, or, at any rate, if not 
impossible, very difficult and certainly more expensive. (Applause.)

The Honourable Mr. P. N. SAPRU (United Provinces Southern : Non- 
Muhammadan) : Mr. President, the Honourable Major-General Sprawson 
has told us why he cannot accept this Resolution. His argument is this. 
The Indian Medical Service is a military service ; the details of the organisation 
of this Service are based fundamentally on the needs of war. In the army, 
as also in the Indian services, there is a large proportion of British officers. 
Therefore a certain number of British medical men have to be employed to 
supply the needs of these British officers in the army and the Service. Now, 
Sir, the suggestion which was put forward by the Honourable Lala Jagdish 
Prasad and which we on this side of the House favour is that you should have 
a civil medical service. In that civil medical service you can, on a short term 
basisy get European doctors of England, as was suggested by the Round Table 
Conference Sub-Committee, and subsidise them. Why cannot we have a 
civil reserve in this country ? Why caimot we give military training to civil
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doctors and have them as a reserve for emergency purposes in war ? The 
experience of the last war is that you can easily tram men for -war service. 
A large number of British doctors went to the front and those British doctors 
had had no military training. Why cannot we rely therefore upon civilian 
doctors in this country, give them some military training and have them ready 
for emergency in war ? That point has not been explained, at any rate to our 
satis&ction by Majw-General Sprawson in the speech which he delivered this 
afternoon. If we are to wait for the Indianisation of the medical service until 
the army has been Indianised, then we shall have to wait until eternity, because 
there ia no prospect of the army being Indianised within any reasonable period 
of time, within any period which we can humanly foresee. Thetefoi® the 
position is this, that you cannot disturb the present ratio, you cannot change 
the present ratio, until there is acceleration of the pace of Lidianisation; in 
other words, it means that Indian medical men must be denied opportunities 
of serving their country and the medical service, because the armv cannot be 
Indianised, because the services cannot be Indianised rapidly.' And they 
have to put up with this slow Indianisation, not because they are inefficient, 
not because they cannot do their work as medical men as efficiently as British 
medical men, but because there are certain services which, accoiding to Major- 
General Sprawson, according to the Government, cannot be Indianised and the 
needs of these services must be kept paramount. In other words you do not 
take into calculation the 350 millions in this country ; you take into considera
tion only the British Army and the British civil servants in determining what 
ou^t to be the constitution of the medical service. I suggest to the House 
that that is not a fw  method of approach, that is not a proper method of loddng
at the question. In presidency towns wo find that there are Indian docton__
and in other large towns also—who have European patients and European 
patients do not object to go to these Indian doctors. In England there are a 
number of Indian doctors, I beheve there are as many as a thousand. These 
men are able to build up a moderately decent practice even in where
the competition is much severer than in India and where the Englishman has 
net the same advantages which he has in this country in certain professions. 
Therefore I do not thi^  that there is really any racial prejudice among Euro
peans against Indian doctors and it strikes me that that argument which has 
been us^ will not, if analysed, hold water. It cannot be denied that there are 
very efficient Indian doctors in almost all large towns and the position is that 
the Indian medical men complain that they are not getting proper opportunities 
for acquiring that medical experience which hospital work alone can give to a 
medical man. If our recruitment was based on a different basis, then it would 
be possible to pve encouragement to the independent medical profession in 
this country. Sir, is it a fiict that Indian doctors are not acceptable to Euro
pean troops ? lo it a fact that Inian doctors are not acceptable to European 
civil servants ? I sliould be sorry if that was so. We, Indians, do not hesitate 
to employ European doctors when we think that the case requires that an 
eminent physician should be employed. Sir, Major-General Sprawson will 
forgive me if I say that there has been a certain deterioration in we standards 
of the Indian Medical Service in recent years. I know that the Indian Medical 
Service in the past has produced some very eminent men. Major-General 
Sprawson himself was one of the most eminent physicians in our province 
a ^  it was a great loss to our province when he was transferred to a higher 
sphere; it was a great loss to the Lucknow Medical College and to the medical 
world of the United Provinces when he was transferred to a higher sphere; 
but unfortunately our experience in the United Provinces is that the quality 
of the Indian Medical Service men is not today what it was before. Very 
ionior men ai9 sometimes sent to v er y  important provinoi»l oeotrw and those
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men are not able to compete with men of the independent medical profession 
beoBrUse they have not the experience which the independent medical prac* 
titioners have and the quality of the work done by them in these big provincial 
centres is not really what it ought to be. There is the taxpayer’s f)oint of 
view. We pay these men very high salaries ; we want better kind of men, 
men who have experience of medical work, not merely military work, work in 
military hospitals, but real medical work in big centres. Well, wc are liot 
really getting our money’s worth under the present system. I have been told 
this by my Indian doctor friends. If we civilians want any superior medical 
advice we cannot go to the civil surgeon of districts because we have no con
fidence in the ability of these particular young military trained civil surgeons. 
There was a time when we had very able men in the Indian Medical Service 
but the quality of the Service has certainly gone down and it Ls therefore a 
very serious matter because the needs of the civil population, of a population 
of 350 millions in this country must be paramount. It really means this, 
that you are not getting the proper kind of material from England. Whatever 
the reasons for that may be I do not know. It may be that the British youth 
is not willing to come out to India, Or the reason may be something diflferent. 
I do not know the reason. But I know a fact and that fact is bas^ on one’s 
actual experience of the men one comes across in the Indian Medical Service 
today. Therefore, Sir, it is not wrong to say that Local Governments and 
Provincial Ministers are not happy with the j)resent position. Just imagine 
the difficulties a Provincial Minister has to face. He has to satisfy the Legis
lature to which he is responsible that the system is really good and he has very 
often to bear the brunt of attack in the Legislatures for something for which 
he is not really responsible. If he had his m ay he would not appoint particular 
men to particular districts. But now what can he do ? His hands are tied. 
You have reserved 16 districts in the United Provinces, for example, for Euro
pean medical men. So far as Indians are concerned, although there are a 
number of capable men amongst them, men who have got the M. R. C. P. 
and the F. R. C. S., you have never cared to protect their interests. British 
interests have been protected. So far as the Indian Medical Service men are 
concemed, Government has made no effort to protect their interests. Well, 
then, this is racial discrimination, I sa}  ̂in the worst form. We are all opposed 
to racial discrimination when it comes to British commerce. Our commercial 
friends get annoyed when we ask for racial discrimination in the slightest 
form 80 far as commerce is concemed, but here in the same service, in the 
Medical Service, there is this racial discrimination because there are as many 
as 15 districts reserved in our province for European Indian Medical Service 
officers. If European Indian Medical Service officers were really more compe
tent than Indian officers, I should have no objection but here the test is not the 
competence of a man, here the test is not the efficiency of a man, here the test 
is not the capacity of a man-----

The H onourable the PRESIDENT: Let me tell the Honourable 
Member that even in the medical profession safeguards have been provided 
against racial discrimination in the Government of India Act.

The HoNOtmABLE Mb. P. N. SAPRU : Sir, so far as the Government 
of India Act is concemed, it is fiill of safeguards and reservations and I am 
not an admirer of the Government of India Act. Therefore I never bother 
myself about the Government of India Act. {An Honourable Member ; AH 
the better for the people of India''.) Sir, I am glad that Sir Nasarvanji 
Choksy sometimes thinks of the people of India We on this side of the
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House have ceased to believe that the people of India enter into the oaloula- 
tione of our rulers \s hen they are protectuig the interests of the Services. It 
is the Services which dominate their policy, not the people of India, and this 
is the plain truth of the matter.

Well, Sir, I am sorry for this digression but really there has been no answer 
to the alternative suggestion of Lala Jagdish Prasad that, if you want to have 
a certain number of Europeans, you should get them on a short-term contract, 
subsidiae them, kt^p them in big districts or attached to big hospitals.

The Hokourable the PRESIDENT : Will men in good practice take 
up temporary appointments ?

The Honox'bable Mb. P. 'N, SAPRU : Well, Sir, I do not know. The 
exj>eriment has to be tried. There is a good deal of unemployment here and 
in England and I think that if an effort was made—and an effort has never 
been made, I think it would be possible to get good men on this basis. Do 
not think only of protecting the interests of the European medical service men. 
Think also of the Indian medical service men, who are as competent as the 
European medical servioe men and who are just as entitled to justice at 
your hemds as the European medical service men.

Sir, this is all that I have to say on this Resolution.

The Honoxtbabijb Mb. HOSSAIN IMAM : Sir, on a point of information.
1 find that a committee sat in England to revise the number of medical ofSicers 
and its findings are given in (3oi^and Paper No. 4304 of 1935. Has the 
Army Department de^ed to reorganise their medical department on the same 
lines ?

The Hokoubable Majob-Gekebal C. A. SPRAWSON: I do not 
kno\v what the date of any reorganisation is, but the Honourable Member is 
probably referring to my remark that the army has a reserve. ,

The Hokotjbable Mb. HOSSAIN IMAM: No, Sir, 1 was referring to 
the fact that the number of medical officers has been reduced from 639 to 470 
(you win find it on page 272 of the army estimates for the British Army) and 
I wanted to know if a similar reduction was contemplated here ?

The Hohoubable Majob-Gei^ebal C. A. SPRAWSON: I am afrajd 
I hav̂ e ho information on the point. ,

The Honofbable Kttnwab Sib JAGDISH PRASAD (Education, Health 
and Lands Member): Sir, we have just heard the speech of my Honourable 
friend, Mr. Sapru, and in making his observations he said that, so far as the 
Government at India are concerned, they seem to be more dominated by a 
desire to protect the interests of the Services than by a desire to serve the 
interests of the people. I can assure him that his inferences or his fears are 
unfounded. I think the Government of India are very desirous and they regard 
it as one of their primary duties to do all that they can to advance the interests 
of the people of India. This problem of organising a civil medical service has 
engaĵ ed the attention of pubncists and of Governments for a very very long 
time indeed. It is a very complex problem. I will, in order that the House 
may have a clear idea of the issues, nr&t state the case as it appears to Members 
on the opposite side and to a certain number of Indian public men. Hiey say
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that the Indian Medical Service is essentially a military service  ̂ that it is 
constituted to meet the requirements of the army. Why should then a 

^military doctor come and treat the civil praulation ? Why should a certain 
number of posts bo reserved for these military doctors and to that extent 
prevent Indians from occupying those places ? Well, Sir, it is perfectly true 
that the Indian Medical Service is essentially a military service. It is recognis
ed that in times of war tho peace strength has to be augmented and that 
therefore it is essential to have war reserves. The real question is how we 
can get an eflfective war reserve and on the most economical terms. The 
problem is complicated in India by the fact which has been mentioned by a 
number of Honourable Members—and to it I shall r^fer in a little more detail 
later—that a proportion of this war reserve must be taken from British medical 
oflBcers and therefore the real question which we have to ane\̂  cr is, is it really 
essential that there should be a war reserve of British medical oflBcers. My 
Honourable friend Mr. Sapru and other Honourable Members—the Honourable 
Mover of the Resolution—have quoted the opinions of Indians that there are 
in England a number of Indian doiJtors practising, that many Indians have 
no hesitation in calling the services of European doctors and the question is 
asked, “  Why is it essential to provide for European doctors for the ISuropeans 
in the superior civil services V An authoritative pronouncement in regard 
to this matter was made by the Lee Commission. I should Uke to remind the 
House that tliere were four Indians on that Commission, one of whom was 
a distinguished predecessor of mine, Sir Muhammad Habibullah.

T he  H onou bable  R a ja  GHAZANFAR ALI KHAN : Was the Lee 
Commission accepted by anybody ?

T he  H onotjbable K u n w a e  Sib  JAGDISH PRASAD: I am saying 
hat on this particular point this is what they said : ‘

“ The almoflt univerBally expnseed emxicty o f British members o f the Sĉ rx̂ icrs in 
India to have aooees to British medical advice for themBelves and their families is intelli. 
gible and, in our opinion, this provision is vital to their contentment **.

It is recognised—I do not say whether this prejudice is justified or not, but 
it is recognised— t̂hat if the Europeans whom it is proposed to recruit to certain 
Services are to come here, then they must have an assurance that their wives 
and children will be treated by doctors of their own race if they fall ill. This 
has been recognised by the Lee Commission and all the advice which we have 
received since is that unless this provision is made, the chances of getting 
Europeans into theServices will be very considerably reduced, and that they 
do expect when they are recruited that if they fall ill, they will be able to 
command the services of doctors of their own race. That being the position, 
there must be a certain number of European medical oflScers to treat the Euro
pean officers both in the Indian Army and in the superior civil services. The 
problem thus resolves itself into this, “  How best can we secure a competent 
service and on the most economical terms ?’* One of the proposals made to 
which the Honourable Mr. Sapru and the Honourable Rai Bahadur Lala Jagdish 
Prasad referred was, “ Why can’t you have Europeans on short-term contracts 
in the provinces? Where is the diflSculty ?” This problem was very care
fully considered and it was found that if you try to engage men on short-term 
contracts, you may have to pay much more than what you are paying vom* 
English Indian Medical Service doc tors who have got an assured future" and 
who belong to a regular Service. Also, there can be no certainty whether you 
will really get a regular supply on these terms. This matter was very carefully 
considered and it was found that the best method of securing a" supply of
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competent British otBcers was to get them from the Indian Medical Servicea 
It is considered that only in this way can we secure a constant supply of com
petent men, and that therefore it is not possible to take the risk of d^ng away 
with a recognised Service and try to secure adequate reserves by a method 
which is not regarded as likely to be successful. If you are then going to 
have a rescrv’̂ e of British oflBcers from the Indian Medical Service, the most 
economical way of dealing with them is to draft them for treatment of the 
Europeans in the superior civil services during times of peace, so that they 
may not be wasted. As the Honourable Major-General Sprawson has said, 
it would be absurd to have a number of British officers in the Reserve with 
no duties to perform. I hope I have satisfied the House that if it is accepted 
that there should be British doctors to treat the families of European oflBcers 
in the army, and in the superior civil service 8, then you must have a certain 
numbei* of British medical oflBcers and that the best and mopt economical 
method of getting them is from the Indian Me<lical Service. Now, it is a 
perfectly legitimate question to ask; “  Are the numbers that we propose to 
recruit just suflficient to meet these requirements or are we recruiting British 
oflBcers in excess of these requirements V* As the Honourable Major-General 
Sprawson said, when the question of reorganisation was taken up in 1928, 
90 posts which had till then been reser\̂ ed for the Indian Medical Service were 
released and it was left open to the provinces to fill them in any way they 
liked. When we talk of a civil medical profession, I think it is just as well 
to know the real extent of the numbers involved. If my Honourable friend 
will refer to the communique which was issued by the Government of India 
in 1928 he will find that the total number of British oflBcers to be employed 
in the provinces was only 112. It is only 112 oflBcers throughout the whole 
of India. The total number involved in the provinces is 112. That was in 
1928. For the rest, it is open to the provinces to employ any one they please. 
When the argument is raised about provincial autcoiomy and Ministers not 
having control over medical men, I can quite understand their diflBcuIties. 
But the Indian Civil Service and the Indian Police Service are also going to 
be in being for a number of years. The same difficulty arises there also. I 
quite see the diflBculty but I cannot say that the question of the Indian Medical 
&rvice raises a diflBculty wliich is very much diflFerent from that of the Indian 
Civil Service and the Indian Police ^rviee.

The H okoitbablk Mb . P. N. SAPRU : May I aak one question ? There 
no reservation, so far as the Indian Civil Service is concerned, of certain 

distaricts for European civil servants only. Similar is the case witii the Indian 
PoHee Service. An Indian of the Indian Civil Service can be put in charge 
of Allahabad or Lucknow but an Indian of the Indian Medical Service 
cannot get Allahabad or Lucknow. Is that not discrimination ?

T he H onoubablb K ttnwab Sib JAGDISH PRASAD : As I said before 
if you accept the principle that the Europeans in the Service are entitled to 
receive medical aid from men of their own race------

T he H onoitbablk R ai Bahadur Lala RAM SARAN DAS : Why ?

T he H onottbabli: K unwab Sib JAGDISH PRASAD------ if that is so
thffitt the allocation of civil surgeoncies must have reference to the distribu
tion of the European population. If a particular place has a large number of 
Europeans stationed there*-----
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The Honourable Raja GHAZANFAR ALI KHAN: May I point out 
that in the Jhelum diBtriot there are not more than two European officials ?

The Honourable Kunwar Sib JAGDISH PRASAD : I am not going 
into any particular detail. I am only speaking of the general principle. If 
particular places have been selected, it is with a view providing facilities 
for the treatment of the European population there. There has been the 
main principle on which this allocation has been made. The position may 
change as Indianisation goes on. There may be a redistribution in the future. 
But where we really come to a fundamental difference is that, according to 
Hcmourable Members on the other side, we must tell the Europeans in the 
civil services that they will not be entitled to be treated by men of their own 
race. That is the real crux of the question. That is a position it is not possible 
for us to accept, because all our advisers have said, as I have stated before, 
that if you do not give an assurance to these people on that point, then your 
European recruitment will stop. That is to say, if you are going to have a 
certain number of Europeans, then they must have an assurance of this kind. 
I am not prepared to argue at this moment whether their fears are justified or 
not. We have as practical administrators to deal with this question— ŷou 
may call it a prejudice or not—that it is represented to us that if these European 
recruits are not given the assurance of being able to have their children and 
wives treated by doctors of their own race, then they will not be willing to 
come out to India. That is the real fundamental question and I am afraid 
on that, I, speaking for the Government of India, and some of my Honourable 
friends cannot see eye to eye.

The H onourable R ai B ah adur  L ala RAM SARAN DAS : Then the 
Government of India wants to adopt the principle of racial discrimination 
themselves ?

The Honourable Kunwar Sir JAGDISH PRASAD: It is not a 
question of racial diHcrimination. What they say is tliat the European is 
entitled to be treated by a European doctor and if an Indian vants to be 
treated by an Indian, he can do so. All that they y is tiiat you inmt not 
force the European to be treated by an Indian. And tliat is what it comes 
to. You are going to say, If you come out into the services, then if you 
fall ill you shall be treated by an Indian doctor, and we will not make any 
provision for a European doctor You propose to lay down a racial handicap. 
You are telling them that you will not make any provision for them for Euro
pean doctors. {Several Honourable Members: ‘ ‘ No, n o ” .) That is the
argument of the other side. The fundamental point is that we find that in 
order to maintain a sufficient supply of European doctors for the civil services 
and also for the army, the best course is to maintain the Indian Medical Service 
as an all-India service. I am afraid I have not been able to convince some of 
my Honourable friends opposite. This is a question on whicli there has been 
a difference of opinion for years. People have not acrreed, but I hope I have 
been able to state the problem and what the fundamental issues are. All 
that I can promise my Honourable friend is that I will be prepared to forward 
the proceedings of today's debate to the Secretary of Stat \ with w hom really 
lies the ultimate decision of this question.

The Honourable Rai Bahadur Lala JAGDISH PRASAD: Sir., the 
points raised by the Honourable Major-General Sprawson in reply to the debate 
have been effectively met by my Honourable friend Mr. Sapru and I hav^
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very little to add to what Mr, Sapru has said. The Honodfrable Knnwar Sir 
Jagdish Prasad has only emphasised the argummts that were advanood by 
the Honourable Major-General in support of the preset system. The Konwar 
8ahib asked whether the niunber of Indian Mescal Semoe offloen was just 
Hufficient for or in exoeas of the requirements of the army. I may tell him 
that, while in England for 7,284 King’s commissioned officers only 47Q medical 
officers are maintained, in India for 7,274 King’s commissioned officers there 
are as many as 920 Indian Medical Service officers, and I am not sure if this 
number is inclusive of the officers serving in the provinces. I think. Sir, this 
shows that the number of Indian Medical Service officers maintained is certainly 
excessive.

The Direct4>r Creneral of the Indian Medical Ser\4ce took exception to 
the word foisted ” that I and tlie Honourable Mr. Padshah used in our 
speeches Tiath reference to the Government of India sending Indian Medical 
Service officers to Provincial Governments. But may I ask 5ie Major-General 
whether the Local Governments welcome these officers, whether the Ministers 
are satisfied with this arrangement, and, if so, why the Minister almost every 
year consents to forward the debate of the United Provinces Legislative Council 
on this subject to the Government of India ? I could r ^ y  to the other points 
at length but I will only be taking up more time of the House, and we have got 
a heavy non-official a^nda yet to go through. I am satisfied by the 
assurance given by the Honourable Member for Education, Health and Lands 
that he will forward the debate on this subject to the Secretary of State, and 
in view of this assurance, I beg leave of the House to withdraw the Resolution.

Thk H o n o u s a b l e  t h s  PRESIDENT : Is it your pleasure that leave 
be given U) the Honourable Member to withdraw his R^lution ?

Several Honourable Members : No.

T h e  H o n o u b a b i^  t h e  PRESIDENT : Resolution moved :
This Council reoommende to the Qoveroor G^eral in CouDCil that a tepaiate civil 

medie«l senrioe should be e«t«bli0hed independently of the Indian Medical Servioe whidh 
M pfrimarily a military servioe

The Question Ls:

That this Resolution be adopted **.
The Council divided:
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AYES—12.

Banerjee, The Honourable Mr. Uagadish 
Chandra.

Qhazanfar All Khan, The Honourable 
Kaja.

Qhoeh Maulik, The Honourable Mr.
Satyendra Chandra.

Qounder, The Honourable Mr. V. C. 
VeUingm.

Halim, The Honourable Khan Bahadur 
Hafiz Muhammad.

Hoisain Imam  ̂ the Honouri^e

Jagdish Ptasad, The Honourable Rai 
Bahadur Lala.

Kalikar, The Boiiourable Hr. V. V. 
Mehrotra, The Honourable Rai Bahadur 

Lala Matliura Praaad.
Padshah Sahib Bahadur, The Honour

able Saiyed Mohamed.
Ram Saran Daa, Olie Honourable Rai 

Bahadur Lala.
Saprut The Honausable Mr, P,
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Akbar Khan, The Honourable I îeutc- 
nant-Colonel Nawab Sir Mahomed.

Akrara Hunain Bahadur, The Honour
able Prince Afaar-ul-Mulk Mirza 
Muhamxnad.

Buta Singh, The Honourable Sardar.
Charanjit Singh, The Honourable Raja.
Chetty. The Honourable Diwan Bahadur 

Q. r^arayanaswami.
Choksy, The Honourable Khan Bahadur 

Dr. Sir Naaarvanji.
Clow, Tlie Honourable Mr. A. G.
Devadoae, The Honourable Sir David.
Ghosal, li je  Honourable Sir Josna.
Haidar, The Honourable Khan Bahadur 

Sharas-ud-Din.
Hallett, The Honourable Mr. M. O.
Ishrat Husain, The Honourable Saiyid.
Ismail Ali Klian, The Honourable Kun- 

war Haji.
Jagdish Prasad, The Honourable Kunwar 

The Motion was negatived.

Jalan, The Honourable Rai Bahadur 
Radha Krishna.

Liil, the Honourable Mr. Shavax A.
Mnnon, The Honourable Diwan Bahadur 

Sir Ramunni.
Muhamraad Husain, The Honourable 

Khan Buliadur Mian Ali Baksh.
Noon, The Honourable Nawab Malik Sir 

Mohammad Hay at Khan.
Parker, The Honourable Mr. R. H.
Raisman, The Honourable Mr. A. J.
Ray of Dinajpur, The Honourable 

Maharaja Jagadish Nath.
Russell, The Honourable Sir Guthrie.
Spran^son, The Honourable Major-Gene
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RESOLUTION RE CLASSIFICATION OF RECORD SORTERS AND
DUFTRIES.

The Honotjbable Mb. HOSSAIN IMAM (Bihar and Orissa : Muham
madan) : ,Mr. President, I rise to move :

** That this Coimcil recommendB to the Govcmnr Ge neral in Council that reconi 
sorters and duftries o f the Imperial Secretariat br claFprd â  ̂ ‘ Puperif>r eervantn

This Resolution does not concern any matter of high policy or involve any 
expenditure of a great deal of money, and the number of people affected by 
it is also small; about 200 people are affected by this Resolution. The reason 
why we have brought forward thit Resolution is that we feel that the Govern
ment is not doing justice to a class of people who deserve better treatment from 
the hands of the Government. The question of classification of the record 
sorters and dufries of the Imperial Secretariat as superior servants is a long
standing one and I trust I shall not weaiy the House if I briefly trace its history. 
As far back as 1918 a number of memorials and representations were submitted 
to the Government and the Government appointed a Committee over which 
such an eminent personage as Sir Malcolm Hailey presided. The Report of 
the Committee did not see the light of day and we do not know exactly what 
were the recommendations of this Committee. Whatever may have been the 
Report, we are thankful to the Government for the small mercies they have 
shown ; they have allowed a certain increase in the salaries of the record 
sorters and duftries, for which we are thankful. But that came at the time 
when it was the policy of the Government to increase the emoluments of all 
services under them. It did not come in any way specially to these poor 
people. These record sorters and duftries have submitted various memorials 
and representations to the Home Department, to the Governor General, but 
without any redress of their grievances. The disability that these people 
suffer from is this. They are literate to a certain extent even in English as 
will be seen from the nature of the work which they perform and which I will 
give later on. They have not yet been differentiated from the menials whoso 
work and whose knowledge is quite different from those of these pwple—and 
that is the peons. The peons are on a smaller scale of pay. No doubt they
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havr no literftry qualificationa. It i» not unreaaonablo that theao people having 
literary qualifications should be treated a little bettî r than the peons. The 
amount of work whieh is involved requires a certain amount of knowledge and 
that will be apparent when I eite the duties which they perform. This in the 
work they do :

(i) Stitching re< ords, repairing damagtd papers, packing jjarcels an<l 
the dak and sealing and affixing stamps on them.

(fi) Taking out recorded collections from bundles, searching for missing 
papers and books of reference.

(Hi) Carr>̂ ing out corrections in Codes, Regulations and Manuals and 
other departmental books and publications.

(tv) Looki ig aftiir the books, Codes, stationery, etc^ in the officers* 
rooms and their residences.

(r) Keeping registers of issue and returning collections to bundles in 
the Imperial Record Department, New Delhi.

(r») Restoring the eoHections to recorded bundles and replacing spare 
copies. Filing papers in file volumes, etc.

(rii) Working at duplicating machines.
(riti) Making lists of reccffds on the occasion of the annual move U> 

and from Simla.
(ix) Making lists of records intended for destruction and retention.
(x) Catting and pasting newspaper extracts, Council questions, etc.,

on prescribed forms.
In the Assembly Department, they aUo asaist iq^he sale of stationery 

and Legislative Assembly and Council of State Debates.
They count and keep stocks of these debates  ̂and make sets of Council 

papers for the Members of the i/egislative Assembly.

It will be apparent from tiliis list that, in order to enable a person efficiently 
to perform these duties, he must not merely be soffioiently literate but must 
definitely have more than a mere smattering knowledge of the Englidi 
language. The duties performed by these people can well stand compariBon 
with those performed by Government servants such as postmen and postal 
overseers, book binders, oompositors, distributors, Record Office mun&is <rf 
District Courts, octroi munshis, railway ticket collectors, sorters of the Railway 
Mail Service and also the duftries of the Local Governments and record sup
pliers of the Office of the Military Accountant General. All these Government 
servants not only get better sallies but also have superior status.

Th£ Honoubable Mb. M. G. HALLETT : Sir, might I suggest that 
I have the memorial from which the Honourable Member is reading before 
me and possibly may have read it ?

Hokottbablb Mb. HOSSAIN IMAM: Th^efore, Sir, it will save 
the time of the House if you will permit me to lay the memorial on the 
table.

Ths HONOTmABLB TBK : But I oanaot anow it io fo r a
portof tho]prooeedhigBofthisCoaiicfl.
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T m  H o n o u e a b le  M e. HOSSAIN IMAM: Do I underatand. Sir, that 
memorials are debarred from being placed on the table of the House ?

The H o n o u e a b le  t h e  P R E S I D E N T : You can jplace it on the table 
of the House but it will not be printed in the proceedings as part of your 
speech. .

T h e  H o n o u e a b le  M e. HOSSAIN IMAM : But, Sir, when we were dis
cussing the White Paper, the Honourable Mr. Padshah laid on the table the 
Resolutions passed by the Moslem Conference and under your Presidency it 
was incorporated in the text.

T h e  H o n o u e a b le  t h e  PRESIDENT ; Not that I am aware of.

T h e  H o n o u e a b le  M e. HOSSAIN IMAM: Well, Sir, I shall show it 
to you.

T h e  H o n o u e a b le  t h e  PRESIDENT: Then"^there must have been 
some mistake.

T h e  H o n o u e a b le  M e. HOSSAIN IMAM : Then, Sir, I have no option 
but to read it out.

It must be very disappointing to the duftries and record sorters of the 
Government of India to know that Government servants who are doing similar, 
or even less important duties, should be regarded as superior servants, while 
they should be classed with peons, sepoys and jemadars who are doing ne more 
than can be expected of illiterate persons. I hope, therefore, that Govern
ment will not fail to realise and recognise the justice of their case.

I shall now show to the House how these duftries and record sorters are 
subject to several disadvantages, classed as they are with peons, jemadars,* 
etc. With their better educational attainments and their higher class of 
duties, they certainly consider that their status ought to be higher than that 
of the other persons classed as inferior servants.

For instance, these men have for years been clamouring for family quarters 
at Simla, where none exist, and more quarters at New Delhi. The number of 
family quarters so far available in New Delhi for the whole staff of record 
sorters and duftries of the Imperial Secretariat and Attached OflBces is about 
120, excluding a few built in recent years in the Press area which are very 
inconvenient owing to the distance from the Secretariat buildings. The number 
is so inadequate that no single department can hope to secure more than three 
to four quarters for its staff. The remainder have either to be content with 
peons’ quarters or to go without any accommodation whatever. These latter 
are granted by Government a house allowance at the rate of Rs. 1-8-0 per 
mensem. Honourable Members will appreciates that this allowance cannot 
possibly secure accommodation in New Delhi other than miserable godowns 
which are unsuitable and unhealthy.

In Simla, too, these record sorters and duftries have repeatedly asked that 
a reasonable number of family quarters be constructed, for those which have 
so far been built are only suitable for single men. In lieu of quarters an 
allowance of Re. 1 is given to every duftri who is not provided with qualters. 
This allowance is absolutely inadequate for the piurpose and they are, in con
sequence, forced, either to leave their families with their relatives, if any, at
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%eir native plaoes or to make the best of a very hard bargain by acoommoda* 
ting themsehres and their families in single rooms if they get them. These 
men feel that so long as they are subject^ to an inferior status there can 
be no remedy for this disability.

Another matter on which these people have been representing is with 
regard to the inadequacy of the travelling allowance admissible to them during 
the moves of the Government of India to and from Simla.

Sir 9 the object of these people in asking to be classified as superior servanta 
is not to secure extra pay but in order that the allowance which they get and 
the other emoluments in the shape of pensions and provident fimd provisions 
should be eased off. And unless they are classified as superior servants thq^ 
realise that their requests cannot be granted since it must inevitably lead to 
similar requests being made by all the other members of the inferior service. 
Since other Government servants of equivalent status, duftries in Pro
vincial Secretariats, have already been regarded as superior servants, there 
is no reason why the same priviege shoidd not be extended to this class of 
deserving Gknremment servants.
(At this stage the Honourable the President vacated the Chair which was

taken by the Honourable Saiyed Mohamed Padshah Sahib Bahadur.)
It would not be very difficult, Sir, fcMr the Government to cla«rify them 

as superior servants, and thereby I do not wish that all the amenities should 
be given to them at once but they will receive better treatment and the Govern
ment will not have the difficulty of discriminating between different sections 
o f an inferior service. With these few words, Sir, I commend the Resolution 
to the House and the Honourable Member for favour of consideration now or 
at a future date.

The H o n o u k a b lb  Mb . P. N. SAPRU (United Provinces Southern ; Non
> Muhammadan): Sir, I have got just this to say that I am in entire sympathy 

with this Resolution and strongly support it.

The H o n o u b a b lb  M b. V. V. KAUKAR (Central Provinces: General): 
Sir, I rise to support the Resolution moved by my Honourable firiend and I 
think he has leil very little for me to say in support of it. One point that 
attracts my attention in regard to this Resolution is, as stated by the Honour
able Mr. Hossain Imam, that if it is accepted by the Government no question 
of increase of pay will arise. If the information given by the Honourable 
Member is correct, then I submit. Sir, that the Government should find no 
difficulty in accepting this Resolution. If I have followed my Honourable 
firiend aright, these poor duftries want that their service should be classified 
as superior, with the result that they will get some more emoluments as allow
ances and they will get some more concessions and their period of service will 
be lessened. I further understand that in other Governments, these duftries 
are not regarded as inferior service people but as superior service people. If 
that is so, I see no ground why this invidious distinction should be made so 
far as the Imperial Secretariat is concerned. If the information given by my 
Hanourable firiend is correct that in Proviuoial Governments these duftries 
are classed under superior service, there is no reason why th ^  should be 
regarded as inferior in the Imperial Secretariat. So, taking into consideration 
the practice existing in the provinces, I would request the Government to 
afiocept this Resolution and adopt a uniform policy so far as the class of 
aerviee of these people is ooncemed. I therefore ipport the Resolution.
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*T hb  H o k o u b a b u ! Mb. MAHMOOD SUHRAWARDY (West Bengal : 
Muhammadan): Sir, I also give my wholehearted support to this Resolution 
which has been so ably moved by my Honourable friend on my right. With 
cogent reasons other Honourable Members of this House have lent their support 
and so I need not dilate on this subject over and over again. I would ask my 
Honourable friend the Home Secretary oppodito to give us an assurance that 
he will also support us, or at least give us an assurance that (Jovemment will 
give due consideration to this Resolution and take action in the near future. 
On that assurance alone. Sir, I will ask my Honourable friend not to press 
for a division ; otherwise, I will vote for it.

T h e  H o n o u e a b lb  M e. JAGADISH CHANDRA BANERJEE (East Bengal: 
Non-Muhammadan): Sir, after the very convincing speech by the Deputy 
Leader of the Progressive Party I have very little to add to what has already 
been said by him. I therefore give my wholehearted support to the Resolution 
before the House

(At this stage the Honourable the President resumed the Chair.)

♦ T h e H o n o u r a b le  R a ja  GHAZANFAR ALI KHAN (West Punjab : 
Muhammadan); Sir, I wholeheartedly support the Resolution moved by my 
Honourable friend Mr. Hossain Imam. I think the nature of the duties whioh 
these duftries perform requires a good deal of responsibility and intelligence 
and it is only fair that this long-standing grievance should be removed. I 
hope Grovernment will very kindly see their way to consider this question favour
ably and accede to the wishes of quite a large number of Honourable Members 
who have spoken in favour of this Resolution.

♦The Honottrable Saiybd MOHAMED PADSHAH Sahib Bahadur 
(Madras : Muhammadan): Sir, I should like to say a few words. I feel 
that the grievances of the record sorters and the duftries are real and require 
to be redressed. Owing to the fact that these are classed as inferior servants 
they are put to great hardship and are denied several privileges which are 
available to the same class of men doing work in other departments. 1 under
stand there are people who do similar kind of work in Provincial Secretariats 
and in Post Offices and various other departments whose responsibilities are 
not in any way greater than the responsibility of these duftries and record 
sorters, and whose work is certainly much less arduous in nature. These latter 
people are classed as superior service. So, I see no reason why this invidious 
distinction should be made in the case of these record sorters. As has been 
said by the Honourable Mover, the object which induces these people to claim 
to be classed as superior servants is not any desire to have any increase in pay 
but to have some of the disabilities removed in connection with their allow
ances and pensions. I am told that these disabilities are very serious in some 
respects. This distinction is made in respect not only of pay and allowances 
but also of allotment of quarters. I am told that these people are given veiy 
insufficient accommodation in Simla. These people who go to Simla with 
families are given only one room of about 10 or 12 square feet, a room in whioh 
they and their families have to be huddled together. I am told there is no 
privacy at all there and that the ladies have got to go to a common latrine, 
and if any attempt is made by any of these people to have a screen or purdah 
to enable their ladies to have privacy, they are prevented by the sanitary autho* 
rities from doing that. Again, in respect of pension, I am told that these 
people are labouring under a very great disability. It seems these people
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are not entitled to pension nntil they have completed 30 years of service. We 
can conceive of the hardship that is involved in this. It may happen that 
a man might fall ill just at the end of his service or he may meet with an 
accident, and on that account he may be disabled or incapacitated for further 
work. If he is disabled at the fag end of his service, after he has put in 29 
years service, it is a very great disability, and it has got to be remov^. They 
are also debarred, I am told, from subscribing to the provident fund. These 
two disabilities go to make t<he lot of these people very hard, especially those 
who on account of sudden illness, or having become victims to any disease or 
an accident are forced to give up their jobs. These people will find themselves 
entirely without any means of providing themselves or their families. I feel 
that this state of things requires very careful consideration, and I feel that 
Government would be doing an act of bare justice if they accede to the demand 
which has been made in thw Resolution. "

r

T h e  H o n o u r a b le  th b  PRESIDENT (to the Honourable Khan Bahadur 
Hafiz Muhammad Halim) : You have given notice of a similar Resolution. 
Do you wish to speak on this Resolution ?

T h e  H o n o u b a b ls  K h a n  B a h a d u b  HAFIZ MUHAMMAD HALIM : 
No, Sir.

T h e  H o n o u r a b le  Mk. M. Q. HALLETT (Home Secrotwy): Sir, I
have listened with interest to the very convincing speech of the Honourable 
Member or rather to the very convincing manner in which Mr. Hossain Imam 
read from a certain document which happened to be also in front of me, I 
have heard the other speeches and I am prepared to reply to them, although 
theire are a large number of other miscellaneous questions coming on before 
the House rises on which also I shall have to speak. On a day like this, the 
Home Secretary is I am afraid a Jack of all trades but master of none, and 
if I fall short in this speech or in any of the speeches which I shall have to give 
in reply to the next two or three Motions, I trust the House will pardon me.

The que^on of the position and status of duftries and record sorters is a 
matter which has frequently been considered by Government. This matter 
has been mooted in another place on many occasions though it has never 

actually come up for discussion, but on all these occasions, the matter 
was very carefully considered and the decision arrived at by Govern

ment more than once was that it is not necessary to raise the duftries and record 
sorters to the status of superior servants. Briefly the reason underlying this de
cision is the nature of the duties which they have to perform, Mr. Hossain Imam 
read out a list of those duties. Many of those duties are really much more akin 
to menial duties than clerical duties, and that really is the main distinction 
between superior and inferior servants. They are duties which require a 
slight knowledge of English, but nothing much more. They do not require 
any particular educational qualification, and in fact for the appointment of 
duftries and record keepers no educational qualification is laid down. They 
are recruited mainly from the ranks of chaprassis and peons, and the position 
a year or two ago—and it is probably much the same now—was that the record 
keepers, who get rather higher pay, are all promoted duftries, while half the 
duftries are promoted peons. That shows I think that it is a step upwards 
for a servant of Government capable of doing what I call menial work rather 
than the clerical duties which devolve on a clerk in the Secretariat.
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The HoKOirEABLB Mb. HOSSAIN IMAM : May I draw the Honourable 
Home Secretary’s attention to paragraph 7 of their memorial to the Earl of 
Reading. Only two out of 38 record sorters were recruited from peons.

The HoyouBABLB Mb . M. G. HALLETT : That may be quite true. 
First of all a peon is promoted to be a duftri and then a duftri is promoted 
to be a record sorter. The position as I said was that half the duftries are 
promote peons and that the record keepers are all promoted duftries. I 
suppose occasionally a peon is promoted direct to be a record keeper. There 
is no definite test applied. They are selected by an officer of the department 
and they carry on these duties which have been described by Mr. Hossain 
Imamt such as locdcing after the books and records and keeping records in 
order, duties which are more akin to the work of a servant than the work of a 
clerk and require only a ve^  slight knowledge of English. We do not want 
people with very high qualifications, although possibly in these days of un
employment we may be getting people with better qualifications than we 
really require. That being so, as we are able to get these people, there is no 
real reason why we should give them more than their market price, and that is 
what they are getting. Not very long ago an improvement was made in their 
pay and pension conditions. It was suggested by one Honourable Member 
that by calling them superior instead of inferior it would merely raise their 
status and would not involve any increase in their emoluments. That is not 
the case. As I understand it, by calling them superior they would in the 
first place have rather better pension terms, although they would not be able 
to carry on as they do at present till 60 years of age. They would get rather 
more liberal leave terms, and that in itself would have the effect of an increase 
of pay ; and what is still more important, they would get very substantially 
higher allowances for their journey to and for the time they spend in Simla. 
In Simla they would get house rent at the rate of Rs. 145 to Rs. 225 a season, 
and that would involve fairly considerable extra expenditure. I could not 
sec my way to press my friend on ray right to agree to that expenditure when 
it is not really necessary. It is therefore incorrect to say that this raising 
of status will not cost us anything more. It will cost us a substantial sum and 
I subniiit that that expenditure is unnecessary. I do not wish to be hard on 
these servants of Government. They are very useful servants in one’s office, 
and if anything can be done I will look into it. For instance, one point raised 
is in regard to their quarters in Delhi and Simla. I do not really know much 
about that. But I am prepared to consider whether we can do anything to 
help them. But Honourable Members will recognise as well as I do that 
Simla is a very congested place and it is very difficult to arrange for any further 
building to take place there or to provide everybody from the highest to the 
lowest with houses. It is far too crowded to permit of even small houses being 
erected, but if anything can be done I will look into that point. But, as I 
say, the majority of the concessions they ask for do involve extra expenditure 
to Government, and Government, having considered the nature of the duties 
they perform and the qualifications which are required of them, do not consider 
that it is necessary to give out gratuitous charity. Government is not a 
charity organisation society. It pays its officers at the market rate and I 
think those people are being Employed at the market rate. They are pro- 
mot(?d from the lower rank of peons and they are probably satisfied with 
the wages which they get. If however there are any minor concessions which 
we might make to th em, which will be revealed to roe by a study of the Honour
able Members* speeches, I am prepared to look into them, but I am not pre
pared to accept the general proposition that they should be put up from in
ferior to superior status because that has been considered many times before. 
We do not consider it necessary and we do not think that the expenditure,
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even thoagh slight  ̂whioh would be involved is justified. 1 therefore oppos^ 
the Resolution, unless the Honourable Member is prepared to withdraw the 
Resolution and to accept my assuranoe that I will look into any zninor oon 
eessi<mB that can be made to them.

* T h e  H o n o u r a b le  M r. HOSSAIN IMAM Mr. President, it would 
have given me the greatest pleasure to have heard from the Home Secretary 
a more favourable reply. I intend to say a few words about the financial aspect. 
Hie Honourable Home Secretary h in^ lf recognised that by mining ^em 
superior servants the Grovemment will gain something through the reduction 
of their period of service. At present they are entitled to serve up to the age 
of 60. i f  they are classified as supmor they can only serve till 55. There
fore the extra expenditure involved in giving the concession can be balanced 
by the lessening of the period of service. Then, Sir, the Government regarded 
these people as superior servants when the question of the cut in pay was in
volved. Inferior servants were not subjected to the cut, but these duftries 
and sorters were regarded as superior servants for the purposes of the cut in 
pay and they are not regarded as superior servants m^n a question of in- 
creEised emoluments is raii^. That, as I said before, is having it both ways 
at which the Finance Member is getting an adept.

My point, Sir, in raising this question was not so much to confrcHit the 
Government with a specific issue. We want that there should be some con
cession and we find it is impossible to give those concessions unless you change 
their status fn>m inferior to superior ; because if you treat them as inferior 
servants you have to deal with a huge lot of people, about 1,200 or 1,400, and 
you cannot give a concession of even one rupee a month to 1,400 people. But 
if these people were made into superior servants, only 200 would be involved, 
and you could give them the concession. Sir, I leave it to the Home Depart
ment to deal with them in the best way they can, in the hope that there is the 
desire on the part of the Home Department to do justice to these people.

Sir, with the permission of the House I would like to withdraw the Reso« 
lution.

The Resolution was, by leave of the Council, withdrawn.

6B2 oounoil of state. [1 7th  A peil 1986.

CONTROL OF COASTAL TRAFFIC OF INDIA BILL.

T h e  H o n o u r a b le  Mr . P. N. SAPRU (United Provinces Southern : Non- 
Muhammadan) : Sir, I beg to move :

“  For leave to introduce a Bill to control the Coaatal TubIBc o f India.**

The objects of the Bill are set out in the Statement of Objects and Reasons. 
I have stated what this Bill is intended for. This Bill is intended to remove 
a possible impediment in the development of the Indian Mercantile Marine, 
There is no question of any racial discrimination in this Bill. Experience 
shows that a well-established and powerful company engaged in the coastal 
traffic can easily put a new venture out of action by unfair competition and 
it is this u n f E i i r  competition, this rate-cutting competition, that I wish to
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prevent by this Bill. I am giving under this Bill a power to the Qovemor 
Gtoneral in Council to intervene and regulate oompetition. That is really the 
essenoe of this Bill.

Sir̂  I move.
The Motion was adopted.
T h e  H o n o u b a b le  M b. P. N. SAPBU : Sir, I introduce the Bill.

I

DUBOAH ICHWAJA SAHEB BILL. 6^ 3

DURGAH KHWAJA SAHEB BILL.

The H o n o u b a b lb  R a ja  GHAZANFAR ALI KHAN (West Punjab : 
Muhammadan) : Sir, 1 beg to move :

“  For leave to introduce a Bill to make better provision for the adminifitration o f the 
Durgah and the Endowment of the Durgah o f EhwajaMoinud-DinChiBti, generally known 
8 0  Durgah Khwaja Saheb, Ajmer

I will not detain the House by making a long speech.

T hb H o n o u b a b lb  th b  PRESIDENT : Have you obtained the sanction 
of the Governor General ?

T hb H o n o u b a b lb  R a ja  GHAZANFAR ALI KHAN : Yes, Sir. As 
the House is abeady aware, this Bill was introduced in the last S i i^  session 
and then on a further occasion when an objection was raised that the Bill 
required the Governor General’s sanction, I withdrew the Bill and then applied 
for sanction which has been obtained. I hope the House will give me permis
sion to introduce the Bill.

T h e  H o n o u b a b lb  t h e  PRESIDENT : Have you sent the sanction to 
the Department ?

T h e  H o n o u b a b lb  R a ja  GHAZANFAR ALI KHAN : The Department 
has informed me that the Bill has received sanction.

T hb H o n o u b a b lb  t h e  PRESIDENT : Motion made :
“  That leave bo given to introduce a Bill to make b€ ttf r prcvisicn fc r the adminit tra« 

tion o f the Duz ĝah and the Endowment o f the Durgah o f Khwaja Moinud-Din Chisti, 
generally known as Durgah Khwaja Saheb, Ajmer **.

T h e  H o n o u b a b lb  S a iyed  MOHAMMED PADSHAH Sahib B ahadu b  
(Madras : Muhammadan) : Sir, I should like to oppose the introduction of 
the Bill.

T hb H o n o u b a b lb  K u n w ab  S ib  JAGDISH PRASAD (Leader of the 
House) : May I say that I imderstand it is the convention of this House that 
no Bills are opposed at the introduction stage and what I want to make clear 
to my Honourable friend is that if he opposes, Government, in order solely to 
maintain the convention, will support the introduction of the Bill— n̂ot on the 
merits, but to support a very important convention. It has been the con
vention hitherto that at the introduction stage there is no opposition and the 
merits of the case are not considered. I would merely appeal to my Honourable 
friend whether he wants to break this convention ?



Thb H o k o u b a b lb  SijYSD MOHAMED PADSHAH Sajhtb B a h a d u b : 
May 1 explain my attitude }

T hb  H o n o u ra b lk  t h e  PRESIDENT : Order, order. You will have 
another opportunity, whwi the Bill oomes up for consideration, to oppose it. 
There is no necessity for you to break this conyention* I entirely support the 
Leader oC the House wheh he says that it has been the well-established practice 
of this House that even the most contentious Bills are allowed to be intro
duced.

The Hokourabxjb Saitbd MOHAMED PADSHAH Sahib Bahadur : 
I wish to bring one fact to your notice and for the consideration of the Leader 
of the House. I understand that this Bill is going to be circulated.

T h e  H o n o u r a b le  R a ja  QHAZANFAR ALI KHAN : On a point of 
order, Sir------

The Honourable Saiyed MOHAMED PADSHAH Sahib B a h a d u r  : I 
understand that this Bill is going to be circulated in the country for opinion. 
That there was opposition to the Bill should also be presented to the public.

T h e  H o n o u r a b le  t h e  PRESIDENT : The Motion before the House 
is only leave to introduce the Bill. Let me draw your attention to Standing 
Order 36. If you oi^>ose it I will have no option but to put it to the vote of 
the Council unW  that Standing Order and you will be breamg the convention 
which has been established all throughout. 1 have no option. If you oppose 
it I will have to take action under Standing Order 36 and even the Council 
may have to divide on that point.

OrdCT, order. Motion made :
** That leave be given to introduce a Bill to make better prcvi§icn for the administra* 

tion o f  the Dtirgah and the Endowment o f the Durgah o f Khwaja Moinnd.Din Chisti, 
generally known as Durgah Khwaja Saheb, Ajmer

The MotioD was adopted.

T h e  H o n o u r a b le  R a ja  QHAZANFAR ALI KH AN : Sir, I introduce 
the BiU.
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T h e  H o n o u r a b le  t h e  PRESIDENT (to the Honourable Rai Bahadu 
Lala Ram Saran Das) : You do not wish to move your Resolution

T h e  H o k o u b a b le  R a i B ah ad u h  hxtJi RAM SARAN DAS : Nô  Sir.

T h e  H o n o u r a b le  t h e  PREStDi5NT : Captain Maung A y e .f 
(The HonouraUe Member wm  absent.)

 ̂**This Comcil reoommends to the Governor General in Cotmcil that when executing 
death sentences paned by Law Courts the elcctrio chair be substituted for hanging as early 
as possible

f  «*To move for leave to introduce a Bill to make piDvision for the restoration of the 
Buddha Gaya Temple a&d its premises to Buddhists for the better management o f the 
same



T h e  H o n o u b a b lk  Mk . V. C. VELLINGIBI GOUNDER (Madras : 
Non-Muhammadan): Sir, I beg to move the following Resolution :

“ This Council rect mmcndB to the Governor General in Council to take early Btepfi to 
amend the S. P. C. A. Act suitably in order to me^tprewnt conditions and to provide better 
c(jnvtnience fur the animals and thtir owners

My object in bringing forward this Resolution is this. There are certain 
disabilities in the working of the Act. The owners of animals are put to great 
hardship and the treatment accorded to the animals which are charged for 
offences under that Act are unsatisfactory. 1 do not understand why this Act 
should be administered by a Society ? 1 am not one who is very closely con
nected with the work of the Society and its constitution, which is purely a non
official body. There is no provision made in the Act, so that the work allotted 
to the Society------

T h e  H o n o u r a b le  Mb, M. G. HALLETT : May I ask the Honourable 
Member what Act he is referring to ? •

T h e  H o n o l t b a b l k  Mr. V. C. VELLINGIRI GOUNDER : The S. P. 
C. A. Act, Sir.

T h e H o n o u r a b le  Mr . M. G. HALLETT : f never heard of such an Act,
Sir.

There may possibly be one in the Madras Presidency which I am not 
aware of.

T h e  H o n o u r a b le  t h e  PRESIDENT : What is thenumberof the Act ?

T h e  H o n o u r a b le  Mr . V. C. VELLINGIRI GOUNDER : Act XI of
—Act for the PreventioTi of Cruelty to Animals.

T h e  H o n o u r a b le  Mr . M. G. HALLETT ; Act XI of 1890, Sir ?

T h e H o n o u r a b le  Mr. V. C. VELLINGIRI GOUNDER : And further, 
Sir, I was told when I had a casual talk with the members of this Society that 
the Socicty generally gets funds from the public in the way of subscriptions 
and donations from people who are sympathetic towards its object. But as a 
matter of fact, I imderstand that most of the income comesfrom the fines levied 
under this Act. About the constitution of the Society, Sir, most of these 
members belong to the urban areas of the district, and the Society has its 
headquarters only in cities and towns. The persons who constitute the Society 
have no direct working knowledge and the effect of its administration. That is 
why there are these hardships which I want to bring to the notice of this 
Honourable House. This Society charges the owner of the animal with certain 
offences which come under this Act. These offences relate to observance of 
certain diseases, injuries and certain inabilities detected in the animal when 
they are worked and thus chained for cruelty to animals. And most of the 
animals belong to the agriculturists or persons who apply their bullock or animal 
to draw carts for hire puiposes, ^nd persons who are asked to deal with these 
cases are mostly men who have net got any direct knowledge of the conditions. 
No veterinarj  ̂officer or person representing the interest affected by its operatiun
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[Mr. V. C. Vellingiri Goander.]
form part of this Society. And so, Sir, any offenoefl brought to notice is general
ly charged and the owners of animals are fined. And apart from the fining, 
there is the other great difficulty which the animal aiul the owners undergo. 
Let me just explain my observations. The people who are affected are peraona 
who come mostly from outside municipal areas where the Society is located 
bringing their cart loads of produce, grain, cotton, etc., for selUng in the 
market of the town or bringing some articles for hire charges. Those people 
come generally from very far ofi' distances to the market and durii^ the course 
of their travel an animal may get a little lameness or some nails in its shoe or a 
blister may form in its neck—and at once an S. P. C. A. insj>ector (there is a 
large number of them who always wait where traffic is heavy) catches hold of 
this bullock and it is taken to the police office or the municipal office and the 
owner’s name is recorded and he is charged. And these people come on the 
day appointed for the inquiry and i>ay the hnes. And generally they do not 
dare to argue or plead before the magistrate before whom they are hauled. 
They have only to come prepared with the fines and then pay down the fines. 
And then the matter does not stop there. At once the owner of the animal 
ancf the animal are ordered to be taken to the infirmary where it is detained 
until it is cured completely of its wound or its lameness.

The Honourable Mr . M. G. H ALLETT : Does the Honourable Member 
object to that ?

The Honoubable Mb . V. C. VELLINGIKI GOUNDER : I do not want 
to say anything about the treatment that is necessary for the animal but what 
I am aiming at is that these persons come from 10 or 15 or 20 miles away and 
depend mostly on their living by hiring their bullock cart, and if they are 
detained and made to pay the cost at feeding the animal and feeding themsel
ves—and the time taken is never les8 than a month and often extends to two 
months—imagine, Sir, what will be the condition of the man who simply 
depends as his only means at livelihood on a double bullock cart or an ekka or 
any conveyance like that, if his one bullottk is detained and he has to feed 
himself as well as the animal. Apart from the i^ayment of the fine, I have 
known cases where a man has had to sell the other bullock or the cart if he has 
not been able to get any charitable gentlemen to feed him in that place where 
he has to buy everything. His food costs him nearly a rupee a day. That 
means his earnings are gone and he has to find money to fe ^  himself and the 
bullock for a month or two. His condition can be better imagined than des
cribed. I do not deny the laudable aims and objec'ts of the Socicsty, by wt̂ y of 
giving treatment to the suffering animals, but what I say is as the income of the 
Society mostlgf comcn from fines some benefit should be given out of this source 
to meet this expense. I know thousands of rup̂ ês are collected every ye^r 
in this way and the amount is spent mostly within the town limits and on 
objects and ways which are not in conformity with the correct principle's of 
the Act. In these days of keen competition and economic depression, these 
people are put to such difficulties. Even in many vetiTinary hospitals (infir
maries) thrtre is not even sufficient protection or sheds in which to give proper 
treatment k> Wie affected animals. The money of these societies is spent 
mostly in th? city and town areas. To mention some of the important 
functions held, Bjre some shows, some prize distribution, and arranging an 
exhibition and big Mmusement and entertaiiunent to the public, bringing out 
a nice report with photos of people who are chiefly interested in the working of 
the Society. Is the object of the Society properly served if they only provide 
a cert6tin number of wat̂ er troughs, cart and animal sheds in prominent street
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corners as demonstration to the public, even though their users are decreasing 
day by day due to the advent of motor vehicles. No doilbt these yearly func
tions create some enthusiasm, and entertainment to the town people and the 
people who live within a radius of three or four miles around. But how c^n 
it be said that the object of the Society is really served by these acts and that 
the animal and its owner get any benefit ? Are they not entitled to get at 
least certain facilities in the hospital for storage of good fodder, a pucca 
building in which to stall the animals ? This matter being closely connected 
with the agriculturist, as Secretary of the District Agricultural Association I 
brought the matter once to the notice of the District Magistrate. He was the 
President of our Association and President of that Society also. My Honour
able friend Mr. Thomas was then the District Magistrate in my cUstrict. I 
remember he expressed his inability to help in the matter. The Act clearly 
says that the animal shall be sent to the infirmary. So I would submit 
that a small provision should be made in section 6 (3) and 6 ( )̂ of the Act. 
I am not competent to give any draft. I have not got legal talent. That is 
why I have put forward the Resolution in this form that the Act should be 
amended suitably. I would suggest that to section 6 (3) may be added :

“ ..........only in case, the infirzrary lit 8 within five roilcF of the place of the owner of
the animal
My object is not to interfere with the humanitarian principle of the framers of 
the Act. Such owners as live within an area of five miles may be compulsorily 
made to attend that infirmary. The man can walk the five miles or bring 
fodder from his place. K the owner is poor and lives upon the hiring of the 
bullock, his animal may be treated free of charge. So, I would like to add to 
section 6 (4) :

“  If the tmTier of the aiiin)al hia8 nt) othf rrntaDB or inccme thr ccfit of the trcfttmeni, 
feeding and watrrirgiray be don© free of cost, or the costs may be met from the funds 
of the Society and Biifficirnt provision may be made f< r ^tabling the animals, keeping a 
stock o f good animal food purchased in aeaiK<n and fiLtor* d and made available to the animals 
in the infirmary

These two provisions will mitigate the hardship which persons coming under 
this Act are undergoing and I would request that in improving this Act, 
modifications may be made to mo t̂ these two points. My object in bringing 
forward this Resolution is not to decry the work of the S. P. C. A. but to bring 
to the notice of the Government and this Honourable House the need for fiirther 
provision to serve the very high humanitarian object of the Societj ,̂ and the 
need for modification in order to protect the dumb creature and its dumb 
owTier so that they may get proper treatment.

T h e  H o n o u r a b l e  t h e  PRESIDENT : Your time is up. T will ask you 
to bf:* brief.

The HoNOtTRABLK Mr . V. 0. VELLINGIRI GOITNDER : No doubt, 
the District Magistrate or the District Judge is the presiding officer of the 
Society. Nobody can expect them to have sufficient time to go into the 
working of the Society nor have they any opportunity to see how these animals 
are treated and the difficulties under which the owners are labouring. If they 
had such occasions, certainly suggestions would have come from them to 
remove these difficulties. Generally the work is left in the hands of the 
Honorary Secretary, who himself does not go directly into this question.

I hope that my Honourable friend Dewan Bahadur Narayanaswami 
Chetty with his intimate connection with such public institutions will be in a
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[Mr. V. C. Vellingiri Gounder.]
better position to explain in more detail the diflicultiea of theae* poor dumb 
creatures. I think I have explained thoroughly why I have brought thw 
Resolution before the House and I hope Government be pleaded to see my 
difficultieB and will accept my R<5Solut ion, which is after aU a small amendment 
to im]Mt>ve the Act.

The HoNorRABLE Mr. M. G. HALLETT (Home Secretary): Sir, it 
would have been jK>ssible to get this Resolution disallowed by suggesting to 
His ExceDency the Governor General that this was a subject whidh was not 
the primary concern of the Government of India, for in the present Devolution 
Rules framed \uider the Government of India Act the prevention of cruelty 
to animals is a provincial subject and is subject only to provincial legislation. 
We cannot legislate here to amend'Hhis Act to which the Honourable Member 
has referred. I did not however take that course because I think the preven
tion of cnielty to animals is a subject to which considerably more attention 
should be devoted in India than is at present devoted to it. We have some 
very energetic people who are doing much to improve conditions among the 
unfortunate animals of this coimtry and I am glad to say that the Government 
of India in the course of this last year were able to give a small grant of Rs. 3,000 
to the lady who is nmning the AlKIndia Society for prevention of cruelty to 
animals and who hopes to expand the work of that society so aa to make it 
really influential in all parts erf India. I did not â »k for this Resolution to be 
disaUowed because I thouf^t it would be a good thing to get this subject dis- 
eussed and I hope we might have more support for strengthening the Act than 
for decreasing it« provisions. The Honourable Mover has however referred more 
t  ̂cruelty to owners than to cruelty to animals. 1 admit he has put that into 
his Reeolution but I am afraid I rather overlooked that portion of the draft 
Resohition. He wants to make the Act less drastic than it is at present. The 
result of his amendment, as I understand it, would be that a man would come 
in driving a pony or bullock from nine or ten miles out, and the pony might be 
rlead lame or it might be suffering from a bad gall on the shoulder, the bullock 
might be in an equally bad condition, and yet the Society or the magistrate or 
the police could do nothing to secure any treatment for that animal. It 
could not, as I undtotand Ms amendment, be sent to a veterinary hospital 
for treatment because its owner lived more than five miles away from the centre 
to which he had driven it. That surely is entirely wTong, or would be regarded 
as entirely wrong by anybody who dislikes cruelty to animals. His further 
attack was I gather on the Society for Prevention of Cruelty to Animals. 
Those societies are all local societies, and it is entirely impossible for me to 
defend the particular society in the district of Madras from which he comes. 
If he has any grievance against the Society regarding the administration of the 
Act in that particular district it would be far l>etter for him to get the question 
raised in the local Legislature, far better for him I should think to go to the 
District Magistrate to get matters improved. I quite admit that in some cases 
the subordinates of a society of this kind are not entirely above suspicion, but 
I do contend that there are some places in this country, for too few I admit but 
there are a few places where the Society for the Prevention of Cruelty to Animals 
is doing most excellent work, and it is most desirable that that work should be 
expaxKied and intensified. Take an example of what they did a few years ago 
in Calcutta. In Calcutta buffaloes are us^, as many Honourable Members no 
doubt know, for drawing heavy loads on carts. They are used both in the hot. 
weather and in the cold weather. In the hot weather it is real cruelty to a 
bhffalo whidi is a water animal to use it in the streets of Calcutta during tn6 hot
test port of the day to draw a heavy load. They got that practioally entirely
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stopped, and now I think a buffalo is allowed from H a .m . to 2 p .m . a wni from 
work in the hot weather, and they also ma’;̂ e special arrangements for giving 
them large supplioH of water, »o that the buffalo can return to his original habit 
of wallowing in the mire. This improvement was opposed by the buffalo 
ownero in the first instance, but after it liad Ixien brought into operation I 
think they themselves realised that it way to their interest that their animals 
should be humanely treated. 8ir, if the Honourable Member had taken the 
line, that thi$ Act should he improved so as to do away with some of the many 
oaiics of cruelty to animals w'hich still exist, I should have been ready to offer to 
forward whatever he had said to the Local (Tovemment concerned. T had 
before me various proposals that had been made for making the Act more 
effective in stopping cruelty. For instance, here is a Bill which was sent to me 
by a Judge of the Madras High Court who is President of the Society for Preven
tion of Cruelty to Animals there, whi(?h is designed to prevent the cruelty which 
occurs in the course of animal saorifices. That has just been received by me, 
and although w'e cannot do anything at the Centre, it is quite likely we shall ask 
the Government of Madras to consider what they can do in this matter. I 
have received other proposal.  ̂ for the amendment/ of the Act from the Sw îety 
which, as 1 say, functions ver>̂  successfully in Delhi, and those a short- time ago 
we commend^ to the notice of J^cal Governments in the hope that they 
w'ould be able to take up the proposals to make the Act more effective in prevent
ing gross cases of ciuelty. But, Sir, a.H I say, the Honourable Members’ 
speech seems to be an attack on the local Society W  the Prevention of Cruelty 
to Animals, a matter which should not have been ventilated in this Council but 
raised locally, and it also includerl a suggestion that the Act should make it 
more difficult than it is at present to prevent serious cases of cruelty to unfor
tunate pack animals visiting a town from outlying villages. With that I have 
not the least s\’mpathy, and that being so I must oppose this Resolution.

T h e  H o n o u r a b l e  D ew an Ba h a d u r  G. NARAYAXASWAMI CHETTY 
(Madras : Non-Muhammadan): Sir, I should like t.o sav a word or two.
My friend thought that it wa.s ver>̂  difficult to get matters of this sort ventilated 
in the local Ijegislative XlJouncil in view* of the greater political importance 
attached to subjocts other than this. His real oomplaint seems to me to be 
about the feeding charges. That, as the Honourable Mr. Hallett pointed out, 
is a provincial subject and it is for the Provincial Government io take up. 
My Honourable friend Mr. Gounder felt that an expression of opinion from a 
House like the Council of State and the Government of India communicating 
the debate to the lx)cal Goveniment would be of much help to the Provincial 
Minister in bringing forŵ ard an amendment in the local L^islature.

Regarding the question of feeding of animals concerned in cruelty cases 
the conditions obtaining in my province to which the Honourable the Mover 
also belongs, are different in the city and in the mofussil. In the mofussil, 
the local societies charge the cases under Act XI of 18J0 which gives provision 
for animals to be remanded to the infirmary by a magistrate even before the 
disposal of the cases. But in Madras City, prosecutions are instituted under 
the Madras City Police Act which empowers a magistrate to remand an animal 
only upon conviction of an offence.

No doubt the feeding charges are very high, viz.y 12 annas per day for a 
bullock or a pony and Re. 1 for a horse. Poor people cannot afford to pay such 
heavy charges. In practice it is found that invariably in all cases remanded 
to the infirmary the owners give their own food. If any owner fails to do so, 
by a special arrangement made by the Madras S. P. C. A. with the Pinjrapole, 
tti« animal is sent to the Pinjrapole where only half the Government rates 
are charged for the feeding of animals.



[Dewan Bahadur G. Narayansawami Chetty.]
The S. P. C. A. at Madras brought about the constitution of a Special Court

for the trial of caHes of cruelty to animals only with a view to getting animals
tr©at4>d in the hospital. But its purpose is defeated since the magistrates are
reluctant to remand animals to the hospital because of the high rates of feeding
charges prevailing at present and the difficulty of the owners having to bring
their own feed to the hospital from distant places. The object of the
S. P. C. A. is the prevention of cruelty to animals and not so mudi the prose
cution of the offenders. If we succeed in getting the free feeding of animals
sanctioned by Government, it will be a great step in our achieving the entire
object of the S. P. C. A.

In the Annual Report of the Madras Society for the Prevention of Cruelty
to Animals fdr the past year it is pointed out that out of 3,319 prosecutions by
the Society’s officers and the police during the year, animals were not produced
for inspectionili as many as 1,001 cases. The accused persons having come to
know that after the deputation of a Veterinary Officer for the Special Court,
more animals are being remanded to the infirmary  ̂wilfully do not producc the
animals for inspection by magistrates. Consequently in fit oases the animals
do not get treatment in the hospital. There is thus every probability of these
animals being used outside the presidency town in an unfit condition with
impunity. Such oases are of course difficult of detection, for many of these
animals come from the mof usail. There is no provision in the Act for the detec
tion of animals on seizure, till and after they are inspected by the magistrates «

In short, if the feeding question is solved in the manner sought to be done
by the Honourable Mr. Gounder, the real purf.cse of the S. P. C. A. and the
constitution of the Special Court at Madras in particular, will be fully achieved.

The Hououeable thjb PRESIDENT (to the Honourable Mr. V. C.
Vellingiri Gounder): Do you propose to withdraw the Resolution ?

Thb HoNorBABl.B Mb . V. C. VELLINGIRI GOUNDER : I want some
infi!>rmation, Sir, before withdrawing. We are told that it is only a matter
concerning Local Governments and to some extent District Magistrates can
help in the matter. So far I have not been able to get a remedy. So long as
the Act is not amended, it is very difficult to get any remedy:

The H o n o ir a b l e  Dvwav B a h a d v r  0. NARAYANASWAMI C H E llY :
The local Council ha  ̂to amend the Act.

Tms H050URABLK Mr. V. C. VELLINGIRI GOUNDER : With ri^ard
to the amendment as th% Honourable Mr. Hallctt pointed out, the Devolution
Rules give power to Local Governments to make amendments. Am T right,
Sir ?

T he  H onottrable Mr. M. G. HALLETT : Yes.

The Hokourablk Mr . V. C. VELLINGIRI GOUNDER: I do not
know if the Local Governments can go beyond the main principles classified
under the section ?

The Houoitrable Mb. M. G. HALLETT: Hiey ran do anything thej"
like. They can amend it in any way they like.
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The Hokoitrablb Mb. V. C. VELLINGIRI GOUNDER : I was toia 
wht̂ n I consulted some friends that the Local Government may make some 
amendments, but when I was seaiching in the Library to find whether any 
amendments were made in the local Councils, I came across an amendment 
made in Bombay. When 1 referred to this amendment, I found that it ha» 
made the position much wor.‘*e, 1 will just read the small amendment which 
the Bom bay G overnm ent have made. I hear that the people of Bombay have 
got more sympathy towards animals and people who keep animals worshi]) 
them. My object in to provide certain facilities for feeding the animal in case 
it comes from a distance of 15 or 20 miles from its place. This is the amendment 
made in Bombay :

“ I f  the owner inifutM « ur neglectti to pay uuch cost aiid to r<*inove the animal u ithirj 
euch time a« a Magistrate may prcBcribe, the Magistrate may dirtct that tlie animal be 
•old and that the proof ed» of the sal© be applied to the payment of Bueheost

Another clause reads this ;
** If the cost incurred * • ♦ ♦ ♦ uhall exceed the proceeds of the ^ale,

the ezeesB to MUch extent as shall 8cem rc aj^ciiable thall be recoverable frc m the t>wnt r as a 
fine <;n the order o f the Magistrate  ̂provided that no such order Hhall be made without 
the <»wner being given a reaKonable opportunity of uigiiig his objectit>ns, if any, befowj the 
Magistrate
If the cost exceeds the proceeds of the sale, the balance is to be recovered as a 
magisterial fine. The point is whether the Devolution Rules will give a certain 
opportunity to relieve the difficulty that I have pointed out or will it make 
the position much worse as in the case of the Bombay amendment of the Act. 
1 wish again to bring to the notice of the Honourable House the hardships. 
I hope all will agree that it is not reasonable that the poor people should be 
made to undergo these hardships under the Act. That is why I do not know 
whether, apart from the main sections of the Act, the Government can make 
amendments to make provision of the kind that I have mentioned, although it 
will be a little bit of modification of the main penal provisions of the Act, 
which iR an all-Tndia Act.

Thk Honourablk Mb. M. G. HALLETT : The Local Government can 
enact a new Act if they like—Bengal have done that—or they can amend the 
Act where ncces.sary.

T h e  H o n o u r a b l e  Mr. V. C . VELLINGIRI GOUNDER : As the 
Honourable Mr. Hallett says that the Local Government has power to provide 
a remedy for all the difficulties by amending the Act I have no objection to 
withdraw the Resolution.

The Resolution was, by leave of the Council, withdrawn.

AMENDMENT OF THE S. P. C. A. ACT. W 1

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL.
(Amendment of section 406.)

T h e  HoNOirRABLE Mr. V. V. KALIKAR (Central Provinces: General) : 
Sir, it is rather a late hour and 1 think I shall have to make rather a long speech 
over this Bill.* S o  I want to know from you, Sir, whether, if I do not make 
any Motion today, the Bill will lapse ? If I do not make any Motion today, I 
will have the Bill discussed in the Simla session. ‘

T he HoNorRABLE the PRESIDENT: You can ask for permission to 
make a Motion at the next session. If you do not make the Motion for two 
sessione sueoeesively, the Bill will lapse. The Bill lapses only in that ca«e.

To move that the Bill further to amend the Code o f Critninal Proeedure, 1898, 
passed by the Lr^gislative Assembly, be taken into consideration



The Honoubablx Mr . V. V. KALIKAR : I shall move it at the Simla
session. Sir,
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'Ihe H onoitrablb Mb. P. N. &APRU (United Provineea Sotttherii: Non-
Muhammadan): Sir» 1 am not going to make the Motion* standing in my
name.

STATEMENT OF BUSINESS,
Thjc Honoi kable K unwab Sib JAGDISH PRASAD (Leader of the

HcMine) : With your permission, Sir, I propose that the Council may sit on
Monday, tho 20th April, for the transaction of official h^siness. Two Bills

* [the Italian Loans and Credits Prohibition Bill and the
 ̂ Salt Additional Import Duty (Extending) Billj have

already been laid on the table of the House and they will be considered here
and if there are any other official Bills that come up from the other place theĵ  
will also be taken up.

STANDING ADVISORY COMMITTEE FOB THE INDIAN POSTS AND
TELEGRAPHS DEPARTMENT.

The Honoubablk the PRESIDENT : With reference to Uie announce
ments made by me on the 30th March, 1936 in r^ard to the election to the
Standing Advisory Committee for the Indian Posts and Telegraphs Depart
ment, I have to inform the House that the election will take pla:?e on Monday,
the 20th April, 1936.

CaENTRAL ADVISORY COUNCIL FOR RAILWAYS.
The Ho??orRABLE the PRESIDENT : I have also to announce that the

following non-official Members haVc been nominated for Section to the
Central Advisory- Council for Railways:

The Honourable Mr. Mahmood Suhrawardy*
The Honourable Khan Bahadur Syed Abdul Hafeez.
The Honourable Rai Bahadur Lala Ram Saran Das.
The Honourable Sardar Buta Singh.
The Honourable Mr. Satyendra,Chandra Ghosh Maulik.
The Honourable Rai Bahadur Radha Krishna Jalau.
The Honourable Sir David Devadoss*
The Honourable Saiyed Mohamed Padshah Sahib Bahadur.
The Honourable Diwan Bahadur 0 . Narayanaswami Chetty.
The Honourable Mr. Hossain Imam and
The Honourable Mr. V. V. Kalikar.

There are 11 candidates for six seats and an election will be neccssar ’̂ . 
The election will be conducted by means of the single transferable vote and will
take place on Monday, the 20th April, 1936.

The Council then iuljoumcd till Eleven of the Clock on Monday, the
20th April 1936. ^

♦ “  To move ttiHt the Bill to control the Coadtal Traffic o f India bo referred to a Select 
Coniniittie conHu>ting <: f {the names c f (he membert lo be menUimed ai the time of making the 
Mohan) an d that the 11 umber «jf faombors whoee prenenc*̂  ^hall be n^eeiwary to con*»̂ tut<* 

o f  the Committ^’e «)ial1 b e .............................




